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DETAILED PUBLIC STATEMENT IN TERMS OF REGULATIONS 3(1) AND 4 READ WITH REGULATIONS 13(4), 14(3) AND 15(2) AND OTHER APPLICABLE REGULATIONS
OF THE SECURITIES AND EXCHANGE BOARD OF INDIA (SUBSTANTIAL ACQUISITION OF SHARES AND TAKEOVERS) REGULATIONS, 2011, AS AMENDED,
("SEBI (SAST) REGULATIONS, 2011") TO THE PUBLICSHAREHOLDERS OF

PARMAX PHARMA LIMITED

CIN: L24231GJ1994PLC023504

Registered Office: Plot No. 20, Survey No. 52, Rajkot-Gondal
Tel: +81 02827-270034; Email: c:

@parmaxpharma.ce

Open offer for acquisition of upto 23,46,250 (Twenty-Three Lakhs Forty-Six Thousand Two Hundred and Fifty) fully paid-up equity shares of face value of
710.00 each ("Equity Share") of Parmax Pharma Limited (the "Target Company"), representing 26.00% (Twenty-Six Percent) of Expanded Voting Share Capital
(as defined below) of the Target Company from the Public Shareholders (as defined below) of the Target Company by Dhiren Chandulal Shah {"Acquirer 1") and
Sunil Chinubhai Shah ("Acquirer 2") hereinafter collectively referred to as the ("Acquirers”) along with Dhairya Dhiren Shah ("PAC 1"}, Hiren Pravin Doshi ("PAC
2"), Sheetal Hiren Doshi ("PAC 3"), Nirmal Sunilbhai Shah ("PAC 4"), Rupa Sunil Shah ("PAC 5"), Vijaykumar Natvarlal Shiyani ("PAC 6"), Kamlesh Natvarlal
Shiyani {"PAC 7"), Abhay Chinubhai Shah ("PAC 8"), Umang Alkesh Gosalia ("PAC 9") and Meena Alkesh Gosalia ("PAC 10"} ( (PAC 1, PAC 2, PAC 3, PAC 4, PAC 5,
PAC 6, PAC 7, PAC 8, PAC 9 and PAC 10, herein collectively referred to as the "PACs"), in their capacity as persons acting in concert with the Acquirers for the
purposes of the Open Offer ("Offer” or "Open Offer”), pursuant to and in compliance with the requirements of the Securities and Exchange Board of India
(Substantial Acquisition of Shares and Takeovers) Regulations, 2011 and subsequent amendments thereto ("SEBI (SAST) Regulations”).

Mational Highway No. 27, Hadamtala, Tal. Kotda Sangani, Rajkot, Gujarat, 360311.

om; Website: www.parmaxpharma.com
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This detailed pubic statement {"Detailed Public Staterment”or "DPS") is being Esued by Fadex Secunties Private Limited,
the rrananer bo the Offer ("Manager”or "Wanager fo the Offer}, for and an behalf of the Acquirers and PACS, 1o the Public
Sharehciders {az defined below) of the Target Company pursuant t0 and in compiance with Fegufation 3(1) and 4, resd with
Requiations 13(4), 14(3) and 15(2) and ather appicable requitions of tha SEBI (SAST) Regulations. This OPS is beng
issued pursiant to the publc announcement dated June 08, 2026 ("Pubiic Announcement” or “PA "), Tied with the BSE
Limitad, Securities and Exchange Board of india ("SEEI) and sent 1a1he ragistanad offios of the Target Companty in compéanca
with Requlations of 14{2) of the SEBI {SAST) Requlations

For the purpozas of this DetaSed Public Statemant, the follwing tarms would have the meaning assignad tothem below:

“Existing Promoters” shall mean the promaofiers and rmembers of the pramoter group of the Target Company as o the
date of the PA, in accordance with the provisions of Regulations 2(1){s) and 2(1){t) of the SEBI {SAST) Reguigtons. read
wirh Reguiations 2{1){oo) and 2{1){pp) of the SEBI (ICDR} Reguations,

"Expurity Sharas® shall mean the iy paictooequiy shares of face valie oF % 100 (Rupoes Ten) each of the Targal Comgany;
"Existing Share & Voting Capital™ means pakd-up sharg capital of the Targel Company pnorto Propesed Preferantial
Issue e, T 3,74, 13,000 dwded info 37,471,300 equily sharss of face vaiue of © 10.00 each;

"Expanded Voting Capital™ shall mean the tofa! voling equity share capital of the Target Company after faking into
account & potantia! increases in the voting equily share capital expected as of the 10" (tenth) working day from the
closire of the tendenng perod for the Offer Thiz inclides (1) 22, 80444 Acquirers Eguily Shares (&g defined bedow)
propozed fo be sliolfed by the Target Company o the Acguwirars and PACs by way of Preferantisl Iszus (as defined befow),
subysct to, inler ks, the approval of e sharehoiders of the Targel Company amnd other sfalutony regilatory spprovals, if
arry; [(Uf 8,57, 142 Equity Shares proposed to be sfiolied by the Target Company to alloftees under pubic categorny by way
of preferential isewe, subject to, inler alia, the aporoval of the shareholdars of the Targe! Company and ather staliong
requiatony approvals, | any, (1T 16, 574 Acquirers Warrants (az defined below), fo be affotfed by the Target Company o
Acouirers and PAC 1 fo PAC B by way of Prefercndial lssue (as delined below), subject lo, infer afa, the aporoval of the
sharsholders of the Target Company &nd other statitony’ requiatory aporovals, if amy, each camying a nghf o subscrbe fo
1 (oma] Equity Share which may be exarcised in one or more franchas duning the penod commancing from the date of
affotrment untll the sxpiny of 18 feightean) months from the date of afotment,-and (iv) 428 571 Warrants, to be afiolted by
the Targed Company fo alloflees under public categony by way of the preferentia! isaus, subiect to, nter affa, the approval
of the sharehalders of the Targel Company and olfier stalutony’ reguialony approvals, If amy, each campng a rght to
subscnbe o 7 fone) Eguity Sharewhich may be exercizedin one ormore franches ourimg ihe period commencing fram the
date of afarmant wnii the axpiry of 18 (adpfttean) months from the date of afiotment;

‘Identified Data" shall mean the dale faling on the 10t (lenth) working day prior lo the commencement of the
Tengenng Pennd, for the purpose of determining the Pulbic Shareholders fo whom the lefter of afferin refation fo this Offsr
("LOF" or “Latter af Offer") shall be sont.

"Offer Period" has the same meaning as ascribed Io in tha SEBI (SAST) Regulations.

"Proposed Preferential Issue® maans the proposed preferential issue of (I} 37.37 586 Equity Shares, out of which
2280444 Equity Shares wil be issued o the Acquirsrs and the PACs &f an issue prce of € 35, 50/ per Equity Share and
&,57, 142 Equity Shaves will ba issued to affotfeas under public category al an issge price o 36 50/ por Equify Shava,
and (i) 21,45 145 warmanis comvertibe info equity shares "Waranis?), out of which 17,16 574 wamanfs wil be issued (o
the Acqitrers and PAC 1 fo PAC B & ¥ 36,50 per. warrant and 4 28 571 warranis o alloliees under public cateqory at
T 36,90 per warranl, as aproved by Board of Directors of the Targe! Company af their Board Meeting held on Mondzay,
Jung 08, 2026, subject fo approval of members and other sfatutony reguiaiory spprovals,

"Parties to the Share Purchase Agreement™ shall colectively mean Dhiren Chanawal Shah (“Acquirer 77 and Sunl
Chinubhal Shah CAcquirer 2], Dhairya Dhiren Shah ("PAC 17, Hiren Pravin Doshi ("PAC 27, Sheetal Hiren Daoshi ("PAC
3%, Wirmal Sunibtiai Shal (PAC 47, Vaykumar Natvanla! Shivani ("PAC 6% and Kamiesh Neharial Shipani ("PAC T7)
{eolectivaly "3PA PACS") and the Sellers,

“Public Shareholders" means all the public sharaholders of the Targe! Company who are eliqble fo fender theair Equity
anares i the Offer: olher than; (il the Existing Promolers; (1) the Acquwirers and the PACs, (W) the Paries o Share
Purchass Agreament, and (W ary persans deamed (o be acting in concert with the persons sa! out m (i) and (i), pursuan
to and in comphance with the SESI (SAST) Reguiations,

"Selers” shall mean (il Alkesh Mahasukhial Gopani ("Seller 17, (i) Vo' Mahasuchls! Gopani ("5sller 2°], and (8]
Pravina Mahasukh Gopani ("Saler 3% who have erderad info & Shave Purchase Agreament dated Morday, June 08, 2026,
with fe Acquirers s SPA PACS;

"SEBI™ means the Secunties and Exchamye Board of India;
“Tendering Perfod™ shal have the meaning ascrbed lo # under the SEB! (SAST) Requlations, and
“Working Day™ maans any working day of the Securibes and Exchange Board of India ("SEBI").

ACQUIRERS, PACs SELLERS, TARGET COMPANY AND OFFER:
INFORMATION ABOUT THE ACQUIRERS/PACS:

DHIREN CHANDULAL SHAH ("ACQUIRER 1")

Acqguirar 1, an indwidual, aged aboul 57 wears, Sio Chandulal Pitamberdas Shah, an Indian National, resident
at 1101, 11" Floor, The Art House, V., M. Road, JV.P.D, Scheme. 20 Swastik Society, Vie Pare (West),
Mumbai, Maharashtra, 400036, India: He hokds a bachelor’s degres i science (B.Sc. ) from Mithibai Colege. He has
arcund 20+ years of experience in pharma industry. His Contacl Ne. is +91 BB20232662 and Emall ID s
dhireni@ecmpl.com. Acguirer 1 has not changed / altered his name at any poid of ime. Acguirer 1 camies a valid
passport of Repullic of India and also holds a Parmanent Account Numbar (PAN) AAGPSEST2E |

The: Net worth of the Acquirer 1 15 Rs. 350753 Lakhs as of June 02, 2026 as cerified by CA Jayesh B, Shah,
[(Membership Mo, 36542), Proprietor M's Jayesh Shah & Associstes, Chartared Accountants having their office at
204, Pasmar Co-op. Hsg. Soc, Lid., B-wing, Paranjape B’ Schama, Road Na. 1, Vil Para (East), Mumbai - 400 057,
Nobile Mo.: +91 D[B2955018; Email: jayeshbshah caf@gmail.com; vide certdicate dated June 08 2026, beanng Unique
Crocument Identification Number (LIDIN} - 2603654 20HXBZP4907.

Acquirer-1 has a Director Identification Mumber {DIN) of 00255333, He serves as a director or designaled partner n
several companies and LLP: ksted befow:

Sr. | Name of the Companies/ LLPs CINILLPIN Date of

N, Appointment
1 | Trois Biotech Private Limited L2&100MH2D20FTCS38TE 130302060
Z | Eastern Chemicals (Mumbai) Private Limited U24119MH2006PTC161395 2642006
& | SignPharma Trade Services Privaie Limied US1397MHZ00TPTC 174485 200 2007
4 | Bummer Solslice Hospitally LLP ACK-1386 1000412026

(Soirrce: WWIW.mea.gaiiin)

Az onthe date of this DPS, Acquirer Tdoes not hold any Equity Shanesivoling righis/ownershipfinienest in orhave any
other redationship with the Target Company. Acquirar 1 has not acquired any Equity Shares or voling rghts of tha
Target Company bebéeen the date of the PA e, June 08, 2026 and the date of this DPS. Acquirer 1 has agread to
subscribe, pursuant to the resohtion passed by the board of directors of the Targat Comgany on Monday, June 08,
2028 authorizing the smsuance and alatmant (1) 6,04, 190 Equity Shares at a price of ¥ 36.500- (Indian Rupees Thify-
Six and Five Zero Paize only) per Equity Share by way of a preferential alliment, for an aggregate consideration of
T 2,20.52 935%- (Indian Rupees Two Crore Fiva Lakh Twenly-Mine Thousand Three Hundred And Thirty-Five only),
representing 0.65% ofthe Expanded Vating Capital; and (i} 5,35,715 (Frve Lakch Thidy-Five Thousend Seven Hundred
Filtean) warrants corvertibie into equity shares al a pace of ¥ 36.50/- (Indian Rupeas Thirty-5ix and Five Zero Paise
anly) per warrant by way of a preferential aliotment, for an aggregate consideration of £ 19,553,597 50/ {Indian
Fupess Mineteen Crore Fifty-Thres Lakh Fiity-3even Thousand Five Hundred Fupees and Fifty Paise only)
representing (.58% of the Expanded Voting Capital The Preferential ssue is under section 62 of the Companies A,
2013 and in terms of Secuniies and Exchange Board of India (Issue of Capital and Disclosure Requirements}
Fegulations, 2018 ("SEB! (ICDR) Requiations"} and subject to siatetony requiatony approvals. The Acquirers Equity
ahares proposed 1o be aliotted pursuant to the Preferendial lssue shal, upon recespt of shareholders' approval and in-
principle approval from BSE Limited, be credited fo and kept in a separate demat esorow account in accordanice with
Regulation 2Z324A) of the SEBI (SAST) Requiations. Further Acquinar 1 has agread to purchase 4 67, 238 (Four Lakhs
Sixty-Seven: Thousand Twe Hundred and Thirty-Eight} Equity. Shares représanting 5.18% (Five Point One Eight
Parcent) of tha Expanded Voting Capital of the Target Company, pursuant to e Share Purchase Agresmeni dated
June B, 2026 as axeculed batween the Parties to the Share Purchase Agraament

Acquirer 11s not categonzed as & Tugitve economic offender” under Section 12 of Fugitve Economic Offender Act,
2018 (17 OF 2018}, in terms of Regulation 2(1} (ja) of the SEBI [SAST) Regulations.

Acguirer 1 has not been categonzed or declared as "wilful defaultes” by any bank or financial institufion or consortium
thereofin accordance wilh theguidelnes on wilful defauliers issued by the Resene Bankof mdiz{"REBI"), in terms of
Regulation 2{1} (za) of the SEBI (SAST} Raguations.

Acquirer 1 does nod belong (o any Group,

Acquirer 1 and PAC 1 are immediale relatives, a5 PAC 1 is the son of Acgquimer 1

SUNIL CHINUBHAI SHAH ("ACQUIRER 2%)

Acauirer 2, an individual, aged about 56 years, Sio Chinublad Chhanabhai Shah, an Indian National, resident at 31,
Vidvathavan, 22730 New Jagnath Plot. Dr. Yagnik- Road, Rajkot, Gujarat; 360001, He holds a bachelor’s degree in
chemical enginearing from 0.0 nstitute of technolegy. He has around 30¢ vears of experience in pharma industry.
Hes Contact No. is +51 $824258761 and Emad ID is ishachemindiai@gmail com. Acquirer 2 has nof changed | allered
hiz name at any paint of fime. Acquirer 2 carries a valid passport of Repubkc of india and also holds a Permanent
Account Mumber (PAN) AFYPST04TG

The MNet worth of the Acquirer 2 is Rs. 4£30.63 Lakhs as of June 01, 2026 as cerified by CA Saima B. Thobani,
(Membership No.. 120784), Proprietor Mis Thobhani Gorasiva & Associates, Chartered Accountants hasing their
office at 305, Alap-A, near Limda Chowk, Subhash Road, Rajkot - 360007, Mobie Moo +51 9824873099
Ernail: stuthobhani@@amail.com; vide certificate dated June 08, 2026, beanng Uiniqua Docurmnant identification Nurmber
(DI - 281 20T BAWE Y VE 1261

Acguirer 2 iz nether & promeier nor a director in 2ny company.

As on the date of this DPS, Acguirer 2 doss not hold any Equity Shares/voting nghis/ownershipmterest inor have any
other relationship with the Target Company, Acquirer 2 has nof acquired any Equity Shares or voting rights of the
Target Company bebween tha date of the PA i e, June 08, 2026 and the date of thes DPS. Acquirer 2 has agread fo
sibscribe, pursuant io the resolulion passed by the board of direciors of the Target Company on Monday, June DB,
2026 authonzing the mstance and aliatment (i) 91,911 Equity Shares & a price of T 36.50/- (Indian Fupess Thiry-Six
and Five Zero Paise only) per Equity Share by way of 8 preferential aloiment, for an aggregate consideration of €
3,354,752/« [Indian Rupeas Thirty-three kh fifty-four thousand seven hundred fifty-twoonly}, representing 0, 10% of
the Expanded Voling Capital and {1} 81,424 (Eighty-one thousand four hundred nineby=four) warmenis convestibie into
aquity shares-at a price of T 38.50/- {Indian Rupees Thirty-Six and Five Zero Paise only} per warrant by way of 2
praferential alioiment, for an aggregate consideration of T 2,974,531/- (Indian Rupees Twanty-Nina Lakh Seventy-
Four Thousand Five Hundred Thirty=Dne only) , represanting 0.05°% of the Expanded Vioting Capital. The Preferendial
lssue 8 under section 62 of the Companées Act, 2013 and in terms of SEBI (ICDR) Ragulations 2018 and subject to
statutony regulatory approvats, The Acquirers Equity Shares and Acquirers Warrans proposed tobe aliotiad pursuant
to the Preferential lsswe shall, upon receipt of shareholders' approval and in-principée approval from BSE Limiled, be
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cradited 1o and kapt in a separate demat escrow account in accordance with Regulation 22(2A) of the SEBI [SAST)
Regulations. Further Acguirer 2 has agreed to purchasa 71,077 (Seventy-0One Thousand and Seventy-Seven) Eguity
Shares representing 0.7%% (Zero Point Seven Nine Percant)of the Expanded Voting Capital of the Target Company,
pursuant o the Share Purchase Agreemeant dated June B, 2026 &5 executed between the Parties to the Share Purchase
Agreement,

Acquirer 2 18 not categorized as a Yugitive economic offander” under Sacton 12 of Fugitive Economic Offender Act,
2018 {17 of 2018}, m ferms of Regufation 2{1) () of the SEBI {SAST) Regulations

Acquirer 2 has not been catagonzed or declared as “williul defauler” by any bank or financéal institution or consorium
thereof, in accordance with the guidelines on withul defauliers issweed by the Reserve Bank of Indea (“RBI"), in terms of
Regulation 21} (2a) of the SEBI {SAST) Requiations.

Acquirer 2 does not belong 1o any Group

Acquirer Z.and PAC 4 & PAL 5 are immediate relafives, as Acquirer 2 is the spouse of PAG S and father of PAG 4.
DHAIRYA DHIREN SHAH ("PAC 1")

PAC 1, an individual, ‘aged aboot 31 years, Sfa Dhiren Chandulal Shah, an Indian National, resident at Plot No. 20,
12th Floar, The Art House, VL Mehla Road, Swastik Socety, J V.P.D. Scheme, Vile Parle (West), Mumbai, Maharashira,
400056, India. He holds a bachelor's degree in phammacy from NMIMS University and masier of business administration
from NMIMS University Bombay. He has around 5+ years of axpanience in pharma industry, His Contact No. is =31
8004426662 and Email 10 is dhainaf@ecmpl.com, PAC 1 has not chenged / attered his name at any point of time, PAC
1 carries a vaid passport of Bepubic of India and also hokds 2 Permanent Accound Mumber (PAN] EWLUPSS215K,
The Nat warth of PAC 1 iz Rs. B54.72 Lakhs a5 of June (1, 2026 as cartified by CA Jayesh B. Shah, (Membarship No, .
36542), Propmeior Mis Jayesh Shah & Associates, Chartéred Accountants having their office at 204, Parmar Co-op
Hsg. Soc. Lid., B-wing, Paraniape 'B' Scheme, Road Mo, 1, Vile Parke (East), Mumbad - $00°057; Mobile Mo.; 451
8082955018; Emait jayeshbshah. ca@gmail.com; vide cerificate dated June 08, 2026, bearing Unigue Documeant
identification Mumber {UDIN) - 2603654 2NPRYNOBEES,

PAC-1 has a Director ident#ication Mumbser (DIN] of 06828072, He serves as a direcioror designated partner o several
companies and LLPs isled below

[ Sr. [ Nameof the Companies/ LLPs CINILLPIN Date of
Mo. Appointment
1 Trois Biotech Private Limited LIE&1EIUI'-.-EEDE‘DF‘TESSEFEE| 130032020
2 Eastem Chemicaks (Mumbai) Private Limited L4 1aMHRI06RPT 161355 012014

As on the dale of this PS5, PAC 1 does not hold any Equity Shareshwoding rights/'ownershiplfinterest in or have amy other
relationship with the Target Company. PAC 1 has nol acquined any Equity Shares or vabing nghts of the Target Company
between the date of the PAi.g. June 8, 2026 and the date of this TPS. PAC 1 has agreed fosubscnbe, pursuant ta ihe
rasalition passed by the board of direclors of the Targel Company on Monday, Juna 08, 2026 authorizing the issuance
and aliatment (i} 120,838 Equity Shares at a price of ¥ 36,50/~ (Indian Rupees Thirty-5ix and Five Zero Paise only) per
Equity Shara by way of a preferentiad allofment, for an aggregate conskderation of T 4,410,567 (Indian Rupeas Forty-
Four Lakh Ten Thousand Five Hundred Eighty-Seven only), representing 0,13% of the Expanded Vioting Capital, and
(i) 1,07,143 {Cng lakh seven thousand one hundred forty-three) warrants corvertible into: equity shares at a price of
T 36,500 (Indian Rupees Thirty-5ix and Five Zero Paisa anly) par warrant by way of a prefarantial allodmeant, for an
aggregate consideration of ¥ 3,910,719.50/- (Indian Rupess Thirty-nine lakh ten thousand seven hundred ninetesn
rupaas and fifty paize only) | representing 0.12% of the Expandod Vioting Capital The Preferantial lssue is under
section 62 of the Companies Act, 2013 and in terms of SE81{ICDR) Requiations 2018 and subject to stabulony' regulatory
approvals. The Acquirers Equity Shares and Acquirers Wasrants proposed to be alotied pursusant to the Preferantial
Issue shall, upon receipt of shareholders' approval and in-principle approwal from BSE Limited, be credited to.and kept
in & separate demat escrow account in accordance with Regulation 22{24) of the 3EBI [SAST) Regulaiions. Further
PAC 1 has agread 1o purchass 93,448 (Ninaly-Three Thousand Four Hurdred and Fory-Eight) Equity Shares reprasanbing
1.04% [Dne Point Zera Four Percent) of the Expanded Voling Gapital of the Target Company, pursuant to the Share
Purchasa Agraamant dated Juna B, 2026 as axecuted batwaen the Parlies 1o the Shara Purchasze Agreement.

PAC 115 not eategonzed as a Tugilve economic offender” under Section 12 of Fugitive Econemic Offender Act. 2018
{17 of 2018), in terms of Regulaton 2(1) (a) of the SEBI (SAST) Regulations.

367PALC 1 has nof been categorized or declared as “wilful defauler” by any bank or financial insbiubion o consartium

thereof, In accordance with the guidelines on wilful defaultars issued by the Resarve Bank of Inda (“RBI"), in terms of
Regulation 2{1) (ze) of the SEBI (SAST) Regulations

PAC 1 does not belong toany Group.
PAC 1 and Acguirer 1 are immediate relafives, as Aoguirer 1 & the father of PAC 1

HIREN PRAVIN DOSHI {"PAC 27)

PAC 2, an individual, aged abowt 52 years, Slo Pravn Shah, an Indian National, resident al 206/C, Dharam Pabce,
2** Fioor, Hughes Road, Near Sukh Sagar, Gamdevi, Grant Road, Mumbal, Maharashtra, 400007, India. He hoids a
bachelor degres in commerce from Lata Lajpairai Colege of Commerce and Economics Mumbai. He hag around 154
years of experence In Pharmaceutical Industry. His Contact No. is +81 8323211054 and Email 1D Is
hireni@skynpharma.com. PAC 2 has not changed | altered his name ai any point of time. PAG 2 cammies a valid passpord
of Reputic of India and alss holds a Permanant Actount Number (PAN) AADPD2609R,

The Net worth of PAC 2is R, 166,52 Lakhs as of June (8, 2026 as certified by CA Ramesh Khimji Chheda, (Membership
o2 032080), Proprietor Mi's Ramesh K. Chiveda, Chartered Accountanis having their office at B Mo, 7, 3% fleor, 160,
Or. D M. Road, (C.5.T.), Esplanade School Bidg. abowve soveresgn walch, Mumbai - 400 001, Mobile No.: +91 9820124021,
Email; rkehhhedacai@yshoo.com: vide cerificaie dated June 08, 2026, bearing Unigue Document identification Member
(UDIN) - 26032080ECZIIFIT82.

PAC-2 has a Direclor kentfication Numbes [DIN) of (1625068, He serves-as a direcior or designatad pariner in sevaral
companies and LLPs isted below:

Sr. | Name of the Companies! LLPs CINILLPIN Date of
No. Appeintment
| 1 | Tros Biotech Private Limied L24100MH2020FPTC338780 1302020
2 | Sign Pharma Trade Services Private Limied U224100MH2020PTC338789 25009/ 2007
3 | Summer Solsfice Hospifalty LLP ACK-1386 1080034/ 2026

As on the date of this DPS, PAC 2 doas nol hokd any Equety Sharesiating nghts!/ownershipfinterest in or have any other
relationship with the Target Company PAC 2 has nol acquired any Equity Shares or vabng nghts of the Target Company
hatwaan the dale of the PA . June 08, 2026 and the date of this DPS. PAC 2 has agreed 1o subscribe, pursuant 1o the
resolition passed by the boand of directors of the Targel Company on Manday, June 08, 2026 authorizing the issuance
and aliatment (i} 2,17 508 Equity Shares at a price of ¥ 36.50/- (Indian Rupees Thirty-Six and Five Zero Paise only) per
Equity Share by way of a preferental allotment, for an aggregate consideration of ¥ 7 038, 042/ (Indian Rupees Seventy-
nineiakh fhiry-nine thousand forty-two only), representing 0.24% of the Expanded Voling Capitat and (i) 192 857 (One
Lakh Ninaty- Two Thousand Eight Hundred Fifty-Seven) wamants convertible into equity shares at a price of € 36.50/-
{Indian Rupees Thirty-5x and Five Zero Pase only) per warmant by way of a preferential allatment, for an aggregate
consideration of ¥ 7,039, 280.50/- (indian Kupees >evan Lakh Thirly Nine Thousand Two Hundred Eighty and Paise
Fifty Ondy) , reprasenting 0.21% of the Expandad \oling Capital. Tha Preferential lssua is undar section 62 of the
Companies Act, 2013 and in terma of SEBI{ICDR) Reguiations 2018 and subject fo statulory’ requlatory approvals.
The Acquirers: Equity Sharas and Acquiners Warranis proposed o be alotted pursuant to-the Prefierential Issue shall
upan fecaipt of shareholders’ approvaland In-prnciple approval from BSE Limited, ba crediad 1oand ket in a saparale
demat escrow account In accordance with Requlation 22(24) of the SEBI (SAST) Regulations. Furher PAC 2 has
agreed to purchase 1,68 206 {One Lakh Sixty-Eight Thousand Two Hundred and Six) Equety Shases reprasanting
1.86% (One Paint Eight Six Percent] of the Expanded Violing Capital of the Targel Company, pursuant 10 the Share
Purchase Agreemant dated Juna B, 2046 as executed batween tha Parties 1o the Share Purchase Agréemant,

PAC 215 not categonzed as a "fugitive economic offendar” undar Section 12 of Fugitive Economic Ofender Act. 2018
(17 of 2018}, in terms of Regulation 2(1) (ja) of the SEBI {SAST) Regulalions,

PAC ¢ has nof been categorized or declared as ‘wilful defauler” by any bank or financal insitubon or consartium
thereof, in‘acoordance wilh the guidelines on wilful defauliers Eswed by the Resene Bank of India("RBI"), in terms of
Regulation 2{1) [za] of the SEBI [S3A5T) Requiations

PAC 2 doez nol belong to any Group,
PAC 2 and PAC 3 are immediaie relatives, as PAC 3 s the spouse of PAC 2

SHEETAL HIREN DOSHI (PAC 3)

PAC 3, an indiidual, aged about 47 vears, Wie Hiren Pravin Doshd, an Indian Mational, resident-at 206/C, Dharam
Palace. 2°° Floor, Hughes Road, Near Sukh Sagar, Gamdenl, Granl Road, Mumbai, Maharashtra, 400007, Inda; She
hokds & bachelor's degrea in commerca from 5.1E 5. College of Commeroe and Econamics Murnbal, She has around
15+ years of experience in Pharmaceutical Industry. Her Contact Ne. is +81 8833111054 and Email 1D is
sheelal doshiZ Jg@gmail.com, PAC 3 has not changed | altered her name al any point of tima except prior 1o mamage
where her maiden name was Sheetal Prakash Modl. PAC 3 camies a valid passport of Republic of India and also holds
a Permanent Account Number (PAN) AGRPDANSSE

The MNel-warth of PAC 3 s Rs. 3352 Lakhs a8 of June 08, 2026 as cartified by CA Ramash Khimg Chheda, (Membearship
Meo,- 0320800, Propnetor Mis Ramesh K. Chheda, Charlered Accountants having their office at R. No. 7, 3rd floor, 160
Dr. 0. N. Road,, (C5.7.). Esplanade School Bldg. above soversian walch, Mumbai - 400 001; Mobile Mo, +81
8820124021, Emak rkchhhedaca@yahoo.com; vide cedificate dated June 08, 2026, beanng Unique Document
Identification Numbes (UDIN] - 260320B0EKRCSM4058,

PAC 3 is nedther a promoter nor a direcion in any company.

bz onthe date of this DPS, PAC 3 does nof holdany Equity Shares'wiling rights/ownershipinterest in or haws any other
relationship with the Target Company PAC 3 has nol acquined any Equity Shares or vobing nghts of the Target Company
betweaen the date of the PA e, June D8, 2026 and the date of this DPS. PAC 3 has agreed 1o subscribe, pursuant 1o the
rasalition passed by the boand of directors of the Targel Company on Monday, Juna 08, 2026 autharizing [he issuance
and slotment (1) 24,167 Equity Shares at & price of T 36,50/ (Indian Rupees Thirdy-5x and Five Zero Paise only) per
Equity Share by way of a preferential allotment, for an aggregate consideration of 3 BEZ,086{- (Indian Rupees Eight
Izkh esghby-two thousand ninety-six only), representing 0.03 % of the Expandad Voling Capstat and (li} 27,425 {Twenty-
one thousand four hundred twenty-ning. ) warmanis convertible into equity shares at a price of ¥ 36.50/- (Indian Rupees
Thirty-3ix and Five Zero Paise only) perwarrant by way of a preferential alloiment, for an-aggregate consideration of
T 782.158.50/- {indian Rupees Seven Lakh Exghty-two Thousand One Hundred Fifty-eight and Fifty Paise only) |
representing 0.02% of the Expanded Voting Capital. The Preferantial lzsue is under seclion 62 of the Companies Acl.
2013 and in tarms of SEBI (ICDR} Regulations 2018 and subject o statutory' requiatory approvals. Tha Acguirers
Equity Shares and Acquirers Warranis proposed o be alolted pursuant to the Preferential lssue shall, upan receipt of
shareholders” appeoval and in-principle approval from BSE Limited. be credited to and kepl ina separate demal escrow
account in accordance with Reguiation 22(24) of the SEBI (SAST) Regulations. Further PAC 3 has agreed to purchase
18,650 (Eighteen Thousand Six Hundred and Minaty) Equity Shanes rapresenting 0.21% (Zero Point Twa One Percend)
of the Expanded Yoting Captal of the Target Campany, pursuant to the Share Purchase Agreament dated Junae 8, 2026
as exgcuted betweaen the Parties to the Share Purchase Agreemant
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PAC S |2 not cateqorized as a fugiive aconomic offender” under Saction 12 of Fugitive Economic Offendar Act, 2018
(17 of 2018), in terms of Regulation 2(1) (ja) of the SEBI (SAST) Regulations.

PAC 3 has not bean categorized or declred as “williul defauker® by any bank or financial nstitution or consortium
theneaf, in accordance with the guideines on withul defauliers issued by the Reserva Bank of India (“*RBI™), in terms
of Reguiation 2(1) (ze) of the SEBI (SAST) Regulations,

PAC 3 does ol beleng Lo any Group,

PAC 3 and PAC 2 are immediaie relates. as PAC 2 i the spouse of PAC 3.

NIRMAL SUNILBHAI SHAH [PAC 4)

PAC 4, an indwidual, aged aboul 25 years, /o Sunil Chinubhai Shah, an Indian National, resident at Vidyabhavan, 22/
39 New Jdaganath Piod, Dr. Yagmk Road, Rasot, Gujarat, He holds a degree m stience (chemistry) from LA Trobe
University Australia. He has around 2+ years of experience in serace industry. His Contact No, is +91 7228806827
and Email ID iz shahlinimal@omad com. PAC-4 has not changed /altered his name at any point of fime. PAC 4
carmes a valid passport of Repubke of India and also holkds & Permanent Account Mumber (PAN] LEDPSE208C.

The Met worth of the PAC 4is Bs. 430,63 Lakhs as of June 01, 2026 a5 carified by CA Saima B. Thobani, (Membership
Mo, 120784), Proprietor Ws Thobhani Gorasiva & Associates, Charlered Accountants having their office at 305, Alap-
A, near Limda Chowle, Subhash Road, Rajkot - 360001; Mobiie No.: +#91 0524873009: Emait situthobhani@gmad com;
vide certficate dated June 08, 2026, bearing Unique Dooument Identfication Mumber (LDEN) - 261 20784 TUZTJOT840
PAC 4 iz mesther a promoter nora direcior in any company,

Az on tha date of this DPS, except for 32,500 Equity Shares held by PAC 4, PAC 4 doaes not have any other refalionship
with the Target Company,. PAG 4 has not acquired amy Equity Shares or woding rights of the Target Company between
the date of the PA Le. June 0B, 2026 and the date of this DPS. PAC 4 has agread to subscribe, pursuant 1o the
resolution passed by the board of directors of the Target Company on Monday, Juna 08, 2026 autharizing the issuance
and alotment (i) 1,64,832 Equity Shares at a price of ¥ 36.50(- (Indian Rupees Thirty-Six and Five Zero Paise only)
per Equity Share by way of a preferantial alotment, for an aggregate consideration of € 6,078,368/ {Indian Rupees
Sixly Lakh Sixteen Thousand Three Hundred Sixby-Eight only), representing 0.18% of the Expanded Voling Capital;
and (&) 144,715 ({One Lakh Forty-Four Thousand Seven Hundred Fifteen| warrants canvartibk inlo equily sharas at
a price of ¥ 3650« (Indian Rupeas Thirty-Six and Five Zero Paise only) par warrant by way of a preferential alliotment,
lar an aggregate consideration of T 5 282, 047 50/ (Indian Rupess Fifty-two Lakh Eighly-two thousand and Ninety-
sevan Rupees and Fifly Paise only) | raprasenting 0.16% of the Expanded Violing Capdal. The Praferantisl Issue s
under section 62 of the Comparies Act, 2013 and inderms of SEBHICDE) Begulstions 2018 and subject bo-stabulony
regulatory approvals. The Acquiners Equity Shares proposad o be alotted pursuant 1o-the Prefanantial lssue shal,
upon receipt of shareholders’ approval and in-principle approval from BSE Lindted,; be credited fo-and kept in a
separate damal escrow account in accordance with Regulation 22(24) of the SEBI(SAST) Regulations, Further, PAC
4 has agreed 1o purchasa 82,087 (Ninaty-Two Thousand and Ninety-Sevan) Equity Shares reprasenting 1.02% (One
Point £ere Two Percent) of the Expanded Voting Capital of the Target Company. pursuant to the Share Purchase
Agresment dated June B, 2026 as axecuted batwaean the Parties to the Share Purchase Agreament.

PAC 4 is not categorized as a fugitive economic offender” under Saction 12 of Fugitive Economic Offender Act, 2018
(17 of 2018), in ferms of Kegulation 2(1) {ja) of the SEB] (3AST) Regulations.

PAC 4 has not been categorized or declared as “willul defauller’ by any bank or financial mstitution or consartaem
thereot. in accordance with the guideines on wiliul defauliers igsued by the Fesere Bank of indiz ("RBI™), in terms
of Reguiation 2(1) (ze) of the SEBI (SAST) Regulstions

FPAC 4 does mot bekong to any Group.
PAC 4 and Acquirer 2 & PAC & are immediale refabives, as PAC 415 the son of Acquser 2 & PAC 5.

RUPA SUNIL SHAH [PAC 5)

PAC 5, an individual, aged about 57 vears, Wio Sunil Chinubhai Bhah, an Indian Mational, resident at Vidyabhavan,
22/38 New Jaganath Piol, Dr. Yagrk Road, Rakol, Gujarat, She holds & bachelor's degrae n commerss frorm Saurashira
University and bachelor's degree in law from Saurashtra University. She has around 10+ years of experience in
gervice industry, Her Contact No. is +81 8004254082 and Emal ID & shahmrmal 7868 1 50d@amad.com, PAC 5 has not
ehanged / akerad her nama at any point of time excapt phor to marmiagewhare her maiden name was Rupal Gunvanibhai
Domadia. PAC 5 carries a valid passport of Repubic of Inda and a0 holds & Permanent Account Number (PAN)
ABYPDIO13F,

The Met warth of tha PAL 5is Rs. 430,63 Lakhs as of Juna 01, 2026 a5 certlied by CA Salma B, Thobani, (Membership
Mo 120784), Proprigtor M's Thobham Gorasiva & Associates, Chantered Accountants having ther office at 205, Aap-
A, near Limda Chowk, Subhash Road, Rajkot -~ 360001; Mobile No.: 481 BE24873089; Emait situthobhani@gmai.com;
vida carficate dated Juna 08, 2026, bearing Uinique Documant ldantfication Mumber (LDIN) - 261 20784KQKTC1E211.

FPALC 5is meilher & promoler nor a director in any company

A5 on the date of this DFS, PAG 5 does not-hold any Equity Shareshwaling rights/ownershiplinterest in or have any
other relationship with the Targel Company. PAC 5 has not acquired any Equity Shares or voling rights of the Target
Company between the date of the PA e, June 0B, 2026 and the date of thiz DP5. PAC b has agreed 1o subscribe,
pursuant to the resoltion passed by the boand of directors of the Target Company on Monday, June 08, 2026 authorizing
the issuance and alotment (i) 65, 206 Equity Sharas at a price of ¥ 36.50- {Indian Rupaes Thirty-Six and Five Zero
Paise only) per Equity Share by way of a preferential slatment, for an aggregate consideration of % 2, 526.019- (indian
Rupses Tweanty-Five Lakh Twanty-Six Thousand Nineleen anly), representing 0.07% of the Expanded Vioting Capial;
and (i) 81,3583 [Sixiy-one thousand thres hundred sixdy-three.) warrants converlible into equity shares at a price of
¥ 36.500- {Indian Rupees Thirly-5x and Five Zero Pase only) per warrant by way of a preferential allotment, for an
aggregate consideration of ¥ 2 238,749 50V- (indian Rupees Twanty-two Lakh Thiny-ning Thousand Seven Hundred
Forty-nine and Fifty Paise only] , representing 0.07% of the Expanded Vobing Capital. The Preferential |ssus is under
saction G2 of the Companies Acl, 2013 and in terms of SEBI {ICDR) Reguiations 2018 and subject to statutory
regulatony approvals. The Acquirers Equity Shares proposed to be aliotied pursuant to the Preferential Issue shal,
upon receipt of sharehoklers” approval and in-principle approval from BSE Limiled, be credited 1o and kepl in &
separate demal ascrow acoountin acoordance with Reguiation 22(24) of the SEBI (3A5T) Regulations.

PAC 5 is not categorized as a fugitive economic offender” under Seclion 12 of Fugilive Economic Offender Act, 2018
(17 of 2018), in terma of Regulation 2{1) (ja) of the SEBI (3A3T) Regulations,

PAC 5 has not been categorized or declrad as “wiliul defauler” by any bank or financial mstilution or consartum
thereot, in accordance with the guideines on wilful defaullers issued by the Reserve Bank of india ("RBI"), in ferms
of Requiation 2(1) (ze) of the SEB| (SA5T) Regulations,

PAL 5'does nol belong to any Group.
PAC 5 and Acguirer 2 & PAC 4 are immediate relatives, as PAC 5is the spouse of Acguirer 2 & mother of PAC 5.

VIJAYKUMAR NATVARLAL SHIYANI (PAC &)

PAC &, an individual, aged about 55 years, Sio Natvarlal Shiyani. an Indian MNational, resident &l Shwam, 3-Sardar
Magar Co. Op. Society. Mavdi Road, Rajkot, Gujarat, 360004, India. He hokds formal higher secondary education. He
has around 30+ years of experience in manufacturing of motor parts and casting. His Contact No. is+91 3324212092
and Emad D i vijayn shivanifigmail.com, PAC 6 has not changed ! alterad his name al any point of time. PAC 6
carmies.a vabid passport of Republc of India and also holkis a Parmanent Accound Number (PAN] AJBPSE251M.

The Net worth of PAC 6 & Rs. B34.13 Lakhs as of June 01, 2036 as cerified by CAN. M. Unadkat, [Membarship No.:
(13BBBT), Partner Mis N. M. Unadkat & Co,, Charlerad Accountanis having their office at 306-307, Everest Complex,
opp. Shastd Madan, Subhash Read. Rageot - 360 001, Mobde No.: +81 98256715033 Emal; unadkal officei@gmail com;,
videcertificate dated June (8, 2026, beanng Unigue Document [denbfication Mumber (UDIN} - 28038887V NMI033435.

PAC-G has a Director Identification Number (DIN) of D0G05838. He serves as a director or designated partner in
several companies and LLPs ksted below:
Sr. | Name of the Companies/ LLPs CIN/LLPIN Date of
Mo, Appointment
1 | Shining Enginears and Foundars Private Limited L2 066201 PTCO3aT 38 OGN 2001

As on the date of this DPS, PAC 6 does not hold any Equity Sharesivoting rghtsfownershiplintesest in or have any
ather relationship with the Target Company. PAC 6 has nol acquired any Equity Shares or woling nights of the Target
Company between the dats of the PA 2. June 08, 2026 and the date of this DPS. PAC & has agreed 1o subscrbe,
pursuant to the resciution passed by the board of directors of the Target Company on Monday, June 08, 2026 authonzing
the issuance and alotment (i) 1.61, 117 Equity Shares at a price of ¥ 36.50/- (ndian Rupess Thiry-Six and Five fero
Paize only) per Equity Shara byway of a prefarantial aloiment, for an aggregate consideration ofT 5,880, 771/- {indian
Rupses Fifty-sight lakh, eighty thousand, seven hundred seventy-one only). representing 0.17% of the Expanded
Vaoling Capsal; and (ii) 142,857 (One Gakh forly-two thousand esght hundrad fifty-seven) warrants convertibla into
equity shanes at a price of ¥ 36.50/- {Indian Rupees Thirty-5ix and Five Zero Paise only) per wamant by way of 8
preferential aliptmend, for an aggregate consideration of F 5,214 280 500- {Indian Rupees Fifty-Two Lakh Fourteen
Thousand Two Hundred Eighty and Fity Paize only), represeniing. 0.15% of the Expanded VYoting Capital. The
Preferential lzsue is under saction 62 of the Companies Act, 2013 and in terms of SEBI{ICOR) Regulations 2018 and
gulbfect 1o statutory! regulalory approvals. The Acquirers Equity Shares proposed 1o be aliolted pursuant 1o the
Preferential lksue shal, upon receipt of shareholders’ approval and in-principle approval from BSE Limited, be credited
toand kept in a separate demat escrow accourt in acoordance with Regulation 22(24) of the SEBI {SAST) Requiations
Furthar, PAC 6 has agreed fo purchase 1,24, 597 (One Lakh Twenby=four Thousand Five Hundred and MNinebyw-Seven)
Equity Shares represanting 1.66% | Dne Point Eight Six Percent) of the Expanded Vobing Capitalof the Tanget Company,
pursiant 1o tha Share Purchasze Agreement dated Juna B, 2026 as exaculad batween the Parlies 1o the Share
Purchase Agresment

PALC 6 iz not categorized as 3 "Tugitive economic offender” under Seclion 12 of Fugitive Economic Offender Act, 2018
(17 of 2018), in terms of Regulation 2(1) ija) of the SEBI [SAST) Regulations.

PAC & has not been categonzed or declarad as "wilful defauter” by any bank or financial instiution or consortium
thereal, In accordance with the guidednes on willul defaullers issued by the Resena Bank of India (“RBI"), in terms
of Reguiation 2(1) (ze) of tha SEBI (SAST) Regulations

PAC 6 does nol balong ta any Group,

PAC 6 and PAL T are immediate relatives, as PAL 6.and PAC 7 are brothers

KAMLESH NATVARLAL SHIYANI (PAC T)

PAC 7, an individual, aged about 52 years, S/o Natvaral Shiyani, an Indian Nabonal, resident al Shivam-3, Sardar
Magar Co. Op. Socety, Mavd| Road, Ragkot, Gujarat, 360004, India. He hokds formal higher secondary education. He
hag around 25+ yaars of axperiance in manufacturing of mator parts and casting. His Contact No. is +81 9824459334
and Email 12 is kamlesh. shiyani74@gmail.com, PAC 7 has not changad | akered his narme at any paint of time. PAC
T carries a valld passporl of Republic of Indiz and ko hokds & Permanent Account Number (PAN) AEXPSI10F
The Net worth of PAC 7 w5 Rs, 710,13 Lakhs as of June 01, 2036 as cerified by CAN. M. Unadikat, (Membership No.:
03BEAT), Partner Mis N. M. Unadkal & Co., Chartered Accourtants having thair office at 306-307, Everest Complax
opp. Shastd Madan, Subhash Road, Ragol - 360 001, Mobde No,: +81 9825 5033, Emal: unadkat officagmail com,
wide certificate dated Juna (8, 2026, bearing Unigue Document [dentification Nurmber (LIDIN) - 2603888 THILUXEZ055.

Mames of the Comeoanies in which PAC Tis a promoter) hokds directorshipd hokds shareholing, ihe defails of the same
are as follows:
Sr. | Name of the Companies/ LLPs CINILLPIN Dateof
No. Appointment
1 | Shining Engineers and Foundars Private Limited LIZT106G 2001 PTCO387 .38 161082012

Az on the date of this DPS, PAC 7 does not hoid any Equity Sharesiwoting nghilsiownershipdinterest in or have any
ather relationship with the Targel Company. PAC 7 has nol acquired any Equity Shares or vating rights of the Targat
Company between the date of the PA .2 June 0B, 2026 and the date of this DPS. PAC T has agreed lo subscnbe,
purzuant o the restiution passed by the board of dirsctors of the Target Company on Monday, June DB, 2026 authodzing
the issuance and alotment (1) 1,61,974 Equity Shares at a price of ¥ 36.500- (Indian Rupees Thirly-5ix and Five Zero
Paise onlyl per Equity Share byway of a preferential alotment, for an aggregate consideration of ¥ 5,912,051/ {indian
Rupeas Fifty-Mine Lakh Tweke Thousand Fifty-One only), represaenting 0.18% of the Expandad Vaoling Capitat and
(if) 1,433,285 {One Lakh Forty-Three Thousand Two Hundred Exghly-Six) warrants convertible o equity shares al a
price of € 36.50/- {Indian Rupees Thirty-Six and Five Zero Paise only) per warrant by way of a preferential allotment,
for an aggregate consideration of T 3,229 93900 (Indian Rupees Fiffy-Two Lakh Twenfy-Nine Thousand Nine Hundred
Thirty-Nineanly) , representing 0. 16% of the Expanded Veting Cagital, The Preferential lssue Is under sechion &2 of
the Companies Act, 2013 and interms of SEBIHICOR) Feguiations 2018 2nd subject to statutony regulatory spprovals.
The Acquirers Equity Sharas proposed fo be alblied pursiant fo the Preferential lssue shal, upen recaiptof shareholders!
approval and m-principle approval from B3E Limited, be credited 1o and kepl i & separate demal escrow account in
accordance with Regquiation Z2{2A) of the 3EEI {SAST) Reguiations. Further, PAC 7 has agreed 1o purchase 1,686,206
(Oni Lakh Sixty-Eight Thousand Twa Hundred and Si) Equity Shares representing 1.30% (Ona Paint Three Zaro
Pertant) of the Expanded Voting Capital of the Targel Company, pursuant to the Share Purchase Agreement dated
June B 2026 as execiled betwean the Paries to the Share Purchase Agreement.
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PAC 7 is nol categonzed as a Tugitive economic offender” under Section 12 of Fugitive Econamic Offender Act, 2018
(17 of 2018}, in terms of Regulation 2{1) (33) of the SEBI [SAST) Regulations.

PAC 7 has not been categonzed or declared a5 “wilful defautter” by any bank or financia institution or consarfium
thereof, m accordance wih the guidelnes on wilful defaulters issued by the Reserve Bank of India {“RBI"), in terms
of Fegulation 2(1) (ze) of the SEBI {SAST) Reguiations

PAC 7 does nol belong 1o any Group.
PAC T and PAC B are immediate relatives, as PAC B and PAC T ame brothers

ABHAY CHINUBHAI SHAH (PAC 8}

PAC &, an mdividual, aged about 70 years, Slo Chinubhai Shah, a US Citizan, resident at 523 Cambridga Ava,
Wesibury, New York - 11580, Ha holds a bachelor's degrea in commaerce from Gujarat University, He has around 25
years of experence in Pharmaceutical Industry. His Contact No. is + 51695967845 and PAC 8 has not changed |
aitered his nama at any point of time. PAC 8 carmies a vald passport of Republic of India and also holds a Permaneant
Account Nurmber (PAN) AJGPS4072D.

The Mel worth of the PAC 8 is Rs. 1413.25 Lakhs as of June 01, 2026 as certified by CA Salma B. Thobani,
{Membership No.: 120784), Praprietor Mis Thobhani Gorasiya & Assocates, Charterad Accoundants having thes
office at 305, Alag-A, near Limda Chowk, Subhash Road, Rajkot - 360001; Mobile No.; +91 8324873099 Emall:
situthobhani@gmail. com; wde certificate dated June 04, 2026, bearing Unique Document Identification Number
{UDIN} - 261207TB4LBECSKRETS.

PAC 8 is nalther a promater nor a dimector in any company

As on the date of this DPS, PAC B does not hold any Equity Sharesivoting rights/ownershiplinterest in or have any
other relationship with the Target Company. PAC 8 has nol acquired any Equity Shares or valing rights of the Tanget
Comgpany between the date of the PA L&, June 08, 2026 and the date of this DPS, PAC B has agraed 1o subsonibe,
pursuant to the resolution passed by the board of dirsctars of the Tanget Company on Manday, Juna 08, 2026
authorizing the Hsuance and aliotmend (i) 3,22, 235 Equity Shares at a price of T 36,50 {Indian Rupees Tharly-Six
and Five Zero Passe only) per Equity Share by way of @ preferentia! alotmant, for an aggregate consideration of
T 11,761,574/ (Indian Rupeas One Crore Eleven Lakh Sixty-One Thousand Five Hundred Seventy-Eight only),
represanting 0.35% of the Expanded \oting Capital, and (i) 2,85,715 (Two Lakh Exghty-Fivé Thousand Seven Hundned
Fifteen} warrants convartibla info equity shares al a price of ¥ 36.50¢- {Indian Rupees Thirty-5ix and Frve Lero Paise
only) per warrant by way of a preferential alotmant, for an aggregate consideration of ¥ 10,428 587.50/- {Indian
Rupees Ten Crore Forty-Two Lakh Eighty-Five Thousand Nine Hundred Ninety-Seven and Fifty Paisa anly),
reprasenting 0.31% of the Expanded Voting Capital. The Preferential ssue is under section 62 of the Companies Act,
3013 and in terms of SEBI (ICDR) Regulations 2018 and subject to statutory regulaiony approvals, The Acquirers
Equity Shares propesed to be alofted pursuant o the Preferential tasue shal. upon receipl of sharshoiders’ approvel
and in-prnciple approval from BSE Limded, be credited to and kepl ina separate demat escrow account in accordance
with Reguiation 22(24) of the SEBI {SAST) Regulations.

PAC B is not categorized as a Tugitive economac offender” under Saction 12 of Fugitive Economic Offender Act, 2018
{17 of 2018), in terms of Reguiation 2{1} (ja) of the SEBI SAST) Reguiations.

PAL 8 has nol been categorized or declared a5 “wilful defaulter” by any bank or financial institufion or consortium
thereot, in accordance with the guideines on wilful defaulters issued by the Reserve Bank of India ("RBI"), in terms
of Requlstion 2(1) (2e) of the SEBI [SAST) Regulations

PAC B does not befong 1o amy Group.

PAC 8 is not an immediate relative of any of the Aoquirers or other PACs

UMAMNG ALKESH GODSALLA (PAC 3)

PAC 9, an individual, Bged aboul 41 years, Sio Alkesh Gosala, an Indian National, resident at A-1102, Bilpatra
Appartment, BH Balbji Hal, off, 150 Ft. Ring Road, Nr. K.G Dholakiva School, Rajkot, Gugarat, 360004, India. He
holds a Ph.D in chemistry from Banasthali Vidyapith. He has arcund 10+ years of experience in manufacturing of
bulk drugs. drug intermediates, spacialty and fine chamicals. His Contact No. is +91 8524544911 and Email D is
wmnang-gosaka@yahoo.in. PAC 9 has nod changed / altered hes name at any point of time. PAC 3 carries a vaid
passpar of Republc of India and also holds a Permanent Account Numbar (PAN] APMPGE100R.,

The Net warth of the PAC 3is Rs. 157,77 Lakhs as of June 08, 2026 as cartified by CA Ravi B. Kotecha, (Membership
No.; 120784), Paciner, Mfs 5 C 5 5 K & Associates, Chartered Accountants having ther office at Office Mo. BOB-6089,
RK Supreme, Opp. Twin-Star, Mana Mava Circle, 150 Feel Ring Road, Rakol - 360 005; Mobie No.: +51 BE254084 777,
Emall: ehanteradadficad@gmall. com, wde cerdicale dated Juna (8, 2026, bearing Unaque Document dantification
Nurbar (LIDIN) - 261675350AFIAP1015,

PAC 5 has a Director idantification Member (DIN} of 05153B30. He sarves as a director or designated parinar in
several companies and LLPs fisted below:

8¢ | Name of the Companies LLPs CINILLPIN

No.

Dateof
Appointment

1 | Parmax Phanma Limited L24231GJ1994PLCN23504 022018
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¢ | Mabwin Pharma Privale Limited L2423 GJ2004PT 43664 01092021

As on the dale of this DPS, PAC 9 hokls 200,000 Equity Shares of the Targel Comparny. Further, PAC 9 s also the
Managing Director of the Target Company. PAC 9 has not acquired any Equity Shares or voting rights of fhe Tanget
Company betwaen the data of the PA Le, Juna 08, 2026 and the date of this DPS. PAC 9 has agreed o subscribe,
pursuant ta the razolution passad by tha board of directors of the Target Cormpary an Monday, June 08, 2026 autharizing
the issuance and alotmentof 342 466 Equily Shares at & price of 36,500 (indian Rupees Thirty-Six and Frve Zem
Paiss only) per Equity Share by way of a preferentizl alofment, for an aggregate consideration of T 12,500 00%- (Indian
Rupees Twalve Crore Fifty Lakh Mina onfy), representing 0.37% of the Expanded Vioting Capital The Preferantial issue
i under section 62 of the Companies Act, 2013 and in terms of SEBI {ICOR) Requiations 2018 and subject to siatutony
requigtory approvals, The Acquirers Equsty Shares propased (o be alobed pursuant to the Preferantial lssue shal,
upon Teceipt of sharehoiders' approval and in-principle approval from BSE Limited, be credited foand keptina
saparate demat escrow atcount in accordance with Regulstion Z2(2A) of the SEBI (SAST) Regulations.

PAC 9 iz not categorzed az a Tugilive economis offendar” under Seclion 12 of Fugitive Economic Offender Act, 2018
{17 of 2018), in terms of Reguiation (1) (ja) of the SEBI {SAST) Requiations.

PAC 8 has nol bean categorized ar declared as “wilkul defaulter” by any bank or financiad instibetion or consantiurm
therenf, in accordance with the guidelines on wilul defauters issued by the Reserve Bank of India ("REBI'), in lemms
of Regulation 2{1) (ze} of the SEBI (SAST) Reguiations

PAC 9 doas not befong toany Group.

PAC 9 and PAC 10 are immediate relatives, as PAC 3is the son of BAC 10,

MEEMNA ALKESH GOSALIA [PAC 10)

PALC 10, an indnadual, aged about 67 vears, Wio Alkesh Gosala, an Indian National, resident at A-1102, Bilpatra
Apariment, 8/H Balai Hakl off. 150 ft. Ring Road, Near K.G Dholakiya School, Rajkof, Gujarat - 360004, She holds
a bachelor's degree n science from University of bombay. Har Contact No. is +81 9524044911 and Email ID is
umang.gosakai@vahoo.in. PAC 10 cames a valid passport of Republc of India and alse holds a Permanent Account
Number (PAN] ANFPGE4TC

The Net warth of the PAC 1015 Rs, 50.00 Lakhs as of June 08, 2026 as certified by CA Ravi 8. Kotecha, (Membership
Mo.: 167535), Pariner, Mis 5 C-3 5 K& Associates, Chartered Acoountants having ther office ai Office No. 6084603,
RK Supreme, Opg. Twin-Star, Nana Mava Circle, 150 Feel Ring Road, Rakot - 360 005; Mobie No.; +51 BE25484 777,
Emall; chaneredofficai@gmail.com, vide cerdicale dated June 08, 2028, bearing Unique Documend |dentification
Number (UDIN) - 26167535JISOTI2960.

PAC 10 has a Director [dentification Number (DIN) of (9380066, He senes asa director or designated partner in

several companies and LLPs fizled belowr
CINILLPIN Date of
Appointmant

“8r. | Namaof the Companies/ LLPs
ABA-2910 1610 2022

Mo,

1 Malwing Healthcare LLP
Az on the dale of this DPS3, PAC 10 holds 474,800 Equity Shares of the Tanget Cormpany. Further, PAC 10 s the
immadiate relativa of the Managing Director of the Targat Company. PAC 10 has not acquired any Equily Shares or
voting rights of the Target Company between the date of the PALe. June 08, 2026 and the date of this DPS.

125 PAC 10 s not categorized a5 8 Tuglive economic offender’ under Seclion 12 of Fugitve Economic Offender Act,

2018 (17 of 2018), in terms of Regulation 2(1) (ja) of the SEBI [SAST) Regulations,

PALC 10 has not been categonzed or deciared as “wilful defaulter” by any bank or financial institution or consortium
thereof, in accordance with the guidelines on wilful defaulters izsued by the Reserse Bank of India {'BEBI), interms
of Reguiation 2{1) (ze} of the SEBI [SAST) Regulations

PAC 10 doas not belong o any Group

PAC A0 and PAC 9 are immadiata relativas, a5 PAC 10is the mother of PAC 3.

THE ACQUIRERS ALONG WITH THE PACs HAVE CONFIRMED THAT, AS ON DATE:

TheAcquirars and PACS undartake that f they acauine any further Equity Shares of the Target Cormpany during the Offar
Pariod, they wil infarm the Slock Exchange and the Target Comparny within 24 hours of such acquisitions and they wil
not acguire any Equity Shares of the Target Company during the penod between three (3) working days poor to the
commencement of the Tendenng Period ("TF") and untilthe dosure of tha TP in accordance with Regulation 18(6) of the
Reguitions.

The Acquirers and PACS are nod prohibited by SEBI from dealing in securities. in tarms of the provisions of Section 11
B of the SEBI Act, 1092, as amended ("SEBIAct™) or under any other reguiation made under tha SEBI Act

As on the-date of this DPS, thers are no pending ligations pertaning b the secunties markel where the Acquirers andior the
PACs are made party to

The Acquirers and the PACs underlake that they wil not sell the Equity Shares of the Targel Company, held, and
acquired, i any, during the Offer period in terms of Reguiation 25(4) of the SEBI [3AST) Reguiations.,

The Equty Shares tenderad In this offer wik be aoquired by the Acquirers

TheAcquirers and PACS have confirmed that fey jointly possess adequate financial resources 1o meet and discharge
their obligations under the Offer in full and in accordance with the SEBI {SAST) Reguliations

The Acquirers and PACs have confirmad that they are jointly and severally responsiie for fufilment of zppicabe
obligations in accordance with the SEBI (SAST) Regulations.

The Acquirers and PACS does not have an intention to defist the equitysharas of the Target Company pursuant to this
Open Offier.

INFORMATION ABOUT SELLING SHAREHOLDERS

TheAcquirars and 5PA PACs have entered into the Share Purchasae Agraement {"SPA") with the Sellers on Monday,
June 08, 2026, for acquisition of 11,52,450 (Ekeven Lakhs Filty-Two Thousand Four Hundred and Fifty) fully pasd-up
Equity Shares of ¥ 10.00/- each represanfing 12.77% of the Expanded Vating Capitalof the Target Company &t & price
of 2 35.00/- (Indian Rupees Thirty-Five only} per Eguity Share aggregating fo ¥ 4,03,35, 750.004: {Indian Rupees Four
Crores Three Lakhs Thirty-Five Thousand Seven Hundred and Fifty Only). subject to the terms and the conditions as
rentcned in the SPA

The details of Selers, who have entered in to the Share Purchase Agreement with the Acguirers and SPA PACS are
slated herepndsr

Part of the|

Detals of Shares | Voting Rights held by
the Selling Shareholders
“Post-Offer

_ Salling

Alkesh
Mahasukhlal
Gopan (Saller 1)

707, Téh Floor, Sheea Samarth,
GOFIC, Khareghat Road, Mear
Pars! Gymkhana; Dadar,
Mumbai, Maharashira, 400014,
india

Individual |6, 70,380 7.43% il M.A

B0XD, Pty Ashigh,

Dr. Ambedkar Road, Mear Parsi
Gymkhana, Dadar Easl,
MMumbai, Maharashira, 400014,
India

Wipul
Mahasukhlal
Gopani (Seller 2

Yes  |Indivicuat (481370 5.33% Nl M.A

Pravina
Wahasukh
Gopani {Seller 1)

3020, Fen Ashish,

Dr. Ambeckar Foed, Naar Parsi
Gymkhana, Dadar Easl,
Mumba, Maharashira, 400014,
india

Yas  |Individual | ¥0d 301% A

"The percenfage have been calkutated on the basls of Expanded Voling Capital of the Target Company

3)

4)

3)

B)

1)

2]

3)

4)

5)

B)

7

8)

9

11)

Nofag:

(1] Linon completion of the Underlying Transaction, the Seffers / Exishing Promaoders shall cease to hald any Equily
Shares in the Tenge! Company. The Exisfing Fromoters shail retingursh the control and mansgement of the Target
Company in favour of the Asguirers and PACs and accordingly. be deciassiied from the promoler and promoler groun
caleqory inaccardanca with the provisions of Regulafion 314 of the SEBI (LODR) Reguiations. 2015

{2} Az o the date of this DFS, fhe Jelers have nol besn prohibied by SEBI, From dealing in secwilies purstiant to the
terms of any direchions ssuad by SEB! under Section 118 of the SEBIAct or any ofher ragulafions made under tha
SEBI Act

(3] The Sefers are not part of any aroup,

There i5 no ken, encumbrance or bock-in on he shares held by the Seliers and shares will be fransherred free from al
encumbrances and lck-in reguiremanis,

As on the date of this DPS, the Sellers have confirmed that they have baen nol cateqonzed as & willul defauller or a

fraudulent borrower by any bank or financial ingtitution or consortium thereof, in accordance with the guidelines on
wilful defaulters isswed by the RB, in terms of Reguiation 21 {ze) of the SEBI [(5A3T) Regulations

s on the date of this DPS, the Selers have confirmed that they have not been deategorized as a ‘fugitive economic
offender” under Section 12 of Fugiive Economic Offender Act, 2018 (17 of 2018), interms of Requiation 2{1) {ja) of the
SEBI [SAST) Regulations.

The Saliers are not refated to the Acquirers and PACS in any manner.
INFORMATION ABOUT THE TARGET COMPANY - PARMAX PHARMA LIMITED:

The Targat Company was incorporated under the provisions of the Companies Act, Y956 on Novermber 02, 1994 as a
public Emited company in the name and slyie of Parmax Pharma Limitad, There hag been no change i the name of the
Target Company in the |ast three years

The registered office of the Targel Company is suated at Plo! No. 20, Survey No, 52, Rajkol-Gondal National Highway

Mo, 27, Hadamtala, Tal Kofda Sangani, Rajot, Gujaral, 360311 and the contact details of the Target Company are as
follows: Email; ca@parmaxpharma.com. Telephone number is +31 02B27-270534 and website is
wiww. parmaxgharma.com. The Corporate Mentification Number {CIM) of the Target Company iz
L24231GH9MPLCIZIE0.

The Target Company was listed during the financial year 1996 on the Ahmedabad Stock Exchange. Later, the Target
Companygot its Equity Shares isted on BSE Limited, under the Direct Listing process on March 16, 2017, Consequent
to the derecognition of the Ahmedabad Stock Exchange. regional stock exchange. The Target Company gof its Eguity
shares isted on BSE Limited, under the Direct Listing process on Masch 16, 2017, Since then the Equity Shares of the
Targat Company were ksted on BSE Limited ("BSE") {Security I0: PARMAX Sacurdy Code: 540355). Tha ISIN of the
Target Company & INE240T01014. The entire pald-up equily share capital the Target Company is listed on the Stock
Exchange and has not been suspendead from trading by the Stock Exchange. The Equity Shares of the Targst Company
have not been delsted from any stock exchange in india,

The Tamet company is engaged n the business of research, manufacturing and saie of active phammaceuticalingredients,
bulk drugs and specisity chermcals.

The Equity Shares of tha Targel Company are frequaently traded within the maaning of Ragulation 2(1){]) of tha SEBI
(SAST) Requiations.

As on the date of this OP'3, the trading in Equity Shares of Target Compary is undar XT { T+1 Group & undar Graded
Surveilance Measura (GSM). stage 0 & Enhancad Sunweilance Measwe (ESM): stage 1. (Source: www. bseind@a.com).

As on e date of this DPS, the Authonsed Share Capital of the Target Company is ¥ 6,00,00,000° (Rupees Six crores
anly) consisting of 60,00,000 {Sixty Lakhs) Equity Shares of T 10.00/- {Rupees Tan only) each. The issued, subscribed
and fuly paid-up Share Capital of the Target Company 15 ¥ 3,74,13 000 (Rupses Three Crores Sevenly-Four Lakhs
Thirteen Thousand Cnly} consisting of 37,417,300 (Thirty-Seven Lakhs Forty-One Thousand Three Hundred) Equity
Shares of T 10L.00/- [Rupeas Ten Onhy each,

*The Board of Directors of the Targel Company al their maeting held on June 08, 2026, has passed a resolulion 1o
increase the authonised share capllal of the Company from T 6.00,00,000 (Rupees Six Croves Only) dided inlo
60, 00,000 (Sixty lakhs) equity shares of face valie of Rs. 10.00~ (Rupees Ten oniy) to ¥ 10,00, 00,000 (Rupees Ten
Crore Onlyl divided mio 7,00,00,000 (One Crore) equily shares of face valve of ¥ 10 00/ (Rupees Ten onfyl each
subject to ablaining sharsholder approval for such alteration in memorandum of associafion of the Target Company
As on the date of this DPS, the Expanded \iating Share Capital of the Target Company caicuiated in complance with
Regulation 7 of the SEBI {SAST) Regufations is as follows:

“Particulars. Number of | % of Expanded
Equity Shares | Voting Capital

Fully paid-up Equity Shares of the Targa! Company 3741300 41 48%

Parlly paid-up Equity Sharas Ml il

Equity Shares propozed to be alioited by the Target Cormpany pursuant to 31,37,588 T

the Proposad Preferenfial [ssus

Warranis proposed fo be allotted by the Target Company pursuant to the 2145145 23T

Proposed Preferentlal issue®

Cutstanding conwartible instruments (such as depository receipts, il il

converfible debentures, warrants, convertible preference shares, etc)

Expanded Voting Capital 80.24,031 100,00%

"Assurming that the Acquiers and PAC T o PAC 8 exercises and converls all the Warrants info Equily Shares of the
Targef Compary.

As on the date of this DPS, there is only one class of Equity Shares and there are no: (a) partly paid-up Equity Shares;
{b) Equity Shares camying differential wating rights; and/or (¢} outstanding convertible securities (such as depossory
receipts, converlible debenfures, wamrants, conweriible preference shares, i), issued by the Target Company which
ara convartible into Equity Shares of the Target Compamy.

10} There has been no merger! demerger/ spin off invoking the Target Company during the last three years.
11} The kay financial information of the Target Campany as extractad from its Auditad Financial Statemeants for each of the

3 (threg) financial years ending March 31, 2026, March 31, 2025 and March 31, 2024 are as folows!
[% in Lakhs, axcapt for aarmings par share)

Audited financial statements for the financial years ended

| Particulars March 31,2026 | March 31,2025 | March 31, 2026
Total Income” 1215.84 824,35 110,11
Profiti{loss) after tax (415.80) (208.40) 575.05
Basic / Diluled Eamnings per Share "EPSY) (11,00} {13.00) (34.00)
Met worth | Shareholders Funds$ {B14.TT) (188.56) 10.53

"Tofal Income includes evenues from operafions and ofher income

' Net-worth=Equity Capital + Resenves and Surplus (excluding revalustion reserves and receipts aganst warants)
Source: Cerficate dated June 08, 2026 from Mis. B A, Shah 5 R Mehia & Co., Charfered Accountants (FRN - 125796,
bearing UIMN: 267585265 SOMNG 1950

As on the date of PA and DPS, the composition of the Board-of Direciors 12 a3 follows:

8r.No. | Nameo Designation DIN Date of Appointment
1 Arni Rajeshbhai Shah Independent Direchor 06158505 170062018
£ Nikchil Sureshchandra LUchat knde pendent Dinschor DBa2raEs 250D
3. ltmang Akesh Gosala Mangging Direchor 05153830 02012018
4, Pradesp Ramniklal Gosaia® Mon-Execufive Dirsctor | (11130648 2TH06/2026
5 Salma Badrudin Thabhani® Man-Executive Diraclor 1616267 21052026

*Tha Targer Company has yat Io complete the Mg of the requisite forms: with the MCA pursuant fo the resoiulions
passed by U5 shareholders al therr EGM held on May 27, 2026

DETAILS OF THE OFFER

This Offer is.a mandatory offer made m compiance with Regulations 3(1) and 4 of the SEBI (SAST) Regulations,
pursuant Lo the proposed substantial acquisition of shares, voting rights and control over the Targat Company by the
Acquiners giong with the PACs, as described in Par [l {Background tothe Offer) of this DOPS. Wpon the comple@on of the
Underling Transaction, the Acquirers along with the PACS wil acquire more than 28% (twenly five percent) of the
auity share capial and voting nghts of the Target Company for substantial acquisition of Equity Shares and Voting
Rights acoompanied with change in control of the Tanget Company The PA announcing the Open Ofier, under Regulations
3(1) and 4 read with Reguiation 13{1) and Regulation 14 of the SEBI (545T) Requlations, was sant to BSE Limited on
June 8, 2026. The PA was also sent to SEBI and to the registered office of the Target Company, in terms of Reguéation
14(2) of the SEBI[SAST) Requlations. Please refer to Part || (Background (o the Offer) of this DPS for further infarmation
of thi Linderying Transaction.

This Offer 15 being made by he Acquirers and PACS 1o the Public Shareholders of the Target Company. to acguire up
to 23,46,250 (Twenty-Three Lakhs Forty-Six Thousand Two Hundred and Fifty) fully paid-up Equity Shares of face
value of T/ (Rupess 10 only) each (Offer Shares”), representing 26.00% (Twenby-Six Percent) of the Expanded
Voting Capital of the Tasget Company ('Offer Size”), at an offer price of T 4280\ (Indian Rupees Fory-two and Eight
Zero Paise only) par Equity Shang ("Offer Price”) aggregating to & total consideration of up to INR 10,04, 15,500.00/-
ilnd@an Rupess Ten Crores Four Lakhs Ninetesn Thousand Five Hendred only) {assuming ful acceptance) | Maxdmum
Consideration”), subject to the recaipt of the required statuleny’ reguiatory approval and the terms and conditions
mentioned in the Public Anmouncement, this DPS and to ba set outin the Letter of Offer ('LOF”) that are proposad to be
izsued for the Offer in accordance with the applcable provisions of SEBI (SAST) Regulations,

The Offer price has been determined in accondance with the provisions of Requiation 811 and 8{2) of the SEBI [SAST)
Requiations. Assuming full acceptance of tha Offer, tha fotal consideration payabla by the Acquirars and tha PACs
under the Offer wil be® 10,04.19.500.00- {Indian Rupees Ten Crores Four Lakhs Nineteen Thousand Five Hundred oniy).
The Offiar Price & payabia in cash by the Acquirers. in accordance with Reguibon 8(1)(a) of the SEBI (SAST) Requiations,
and subject to the terms and conditions sei outin this DPS and the LOF that wil be dispaiched to the Public Shareholders
in accordance the provisions of the SEBI{SAST) Requlations,

This Offer is not conditional upon any minimum level of acceptance by the Public Shareholdess of the Target Company
in terms of Regulation 1%1) of the SEBI (SAST) Regulations.

This Offer is not '@ competing offer under Reguiation 20 of ihe SEBI (BAST) Regulations.
The Acquirers and the PACS have no infention 1o dalst the Equity Shanes of the Targe! Company pursiant o this Opan Offar.

The Offer 15 being made 1o allthe Public Shareholders of the Tamed Cormpany excapt the Acquirers, Promoter and Seling
Company. The Offer Shares of the Target Company wil be acguired by the Acquirers with their PACs as fuly paid-up, free

1%

8.2

8.3.

d.4

8.5

8.6

8.1

8.8

. [f the aggregale numbear-of Equity Shares vaidly tendered by the Pubic. Sharehokers under this Open- Offer is

from all len, charges and encumbrances and the Bguity Shares shalbe acquired logether with 8 righls attached therelo,
incheding the rights fo-al dvidends, bonus and nghts offer herenafter deckred, made or paid and the tenderng Publc
Shareholders shal have obtained al necessany consents for it 1o sel fhe Equty Shares on the foregoing bass,

As on date of this OPS, no stalulory approvals are required in reltion bo this Offer except as detaied in Secbon VI
(Statutory and Other Approvals) of this DPS. However, il any other statutory approvals are requited or become
appbcable prior o complationof thie Offer, the Offer woukd be subject to the receipt of such other statutory approvals.
The fcquirers and the PACs will nod proceed with the Offer in the event such statulory approvals ara refused in tenms
of Requiation 23 of the SEBI (SAST) Regulations. Opan offer cannot be withdrawn aven if BSE in-principla approval
= not obtaned by Target Company. In the avent of withdrawai, a public announcemant will be made within 2 (twa)
wiorking days of such withdrawsl, in the same newspapers in which this DPS has been pubished and soch pubks
announcement will ko be sent to 3EBI, BSE and fo the Targe! Company &t its registered office.

The Equity Shares of the Targel Company to be acquirad by the Acquirers and PACS from the Public Sharsholders
ghal be fully paid-up, free from all ken, charges and encumbrances and together with all tha rights attached thesslo,
inciuding all rights to dividend. bonus and rights offer declared thereof and the tendering Public Shareholdars shal
have obiained al necessarny consents required by tham to sellthe Equity Shares an the foregaing basis

rmeore than the Offer Sze, the Acquirers shallaceept the Equity Shares validly tendered in the Offer by the Public
Sharehokders on a proportionate basis, subject to acquisition of 8 maximum of 23.46.250 {Twenty Three Lakhs
Forty-5ix Thousand Two Hundred and Fifty) Equity Shares, epresenting 26.00% (Twenty Six Pencent) of the Expanded
Woting Share Capdal, in consuktation with the Manager e the Offer. Al the Equsty Shares validly tendered by the
Public Sharehokders in this Open Offer will be acquired by the Acquirers in sccordance with the terms and conditions
g&l forth m this DPS, and those which will be sel oul in the Letter of Offer 1o be senl 1o all Public Shareholkders in
relation bo the Offer,

Pursuant to Regulations 167(1) and 167(7) of the SEBI (ssue of Capltal and Disclosure Requirements) Regulations,
2018 ["SEEI }COR Reguiations™), the Equity Sharas proposed to ba aliatted pursuant 1o he Proposad Prafarantial
lzsua, incliding the Equily Shares arising upon exercsa of warrants alottad on a prefanantial basis to the proposed
alottees who shall become part of the promoter and promoter group consequent to the change in control resulting
from the Proposed Preferendial Issue, shall be subject fo the applicable lck-in réquiremeants prescribed under the
SEBI ICOR Requations.

Pursuant to Regulation 167(2) of the SEBI (lssue of Capslal and Disclosure Requrements) Regulations, 2018 "SEBI
ICOR Reguiations™), the Equity Shares proposad 10 be alolled pursuant to the Proposed Preferential issue, including
the Equity Shares arsing upon exercese of warranis akfotied on apreferential bass fopersons other than the promolers
and promater group, shal be subsect to the appicabie lock-in reguirements prescribed under the SEBHCDR Regulations.

In termz of Regufabion 25{2) of SEBI [3ABT) Regulafions, 2011, as at the date of this DP3, the Acquirers along with
PAC do rot have any plans to dispose of or otherwise encumber any material assets of the Target Company in the
next 2 (twa) years, axcepd: (i} in the ordinary course of business (including for the disposal of assets and creating
encembrances in accordance with business requirements); or (i) with the pror pproval of the board of directors and
sharehokders of the Target Company; or (i) tothe-extent required for the purpose of restructuring andlor rafionaization
of assets, mvesiments, iabilies or business of the Targe! Company.

Az per Regulation 38 of the SEB|[LODR) Reguations, 2015 read with Ruk 194 of the Securies Contract (Reguiaton)
Fufes, 1957, as amended, the Targed Company i requered 1o maintain minimum pubic shareholing, a5 delermined
in-aceordance with the Securiies Contract [Regulaiion) Fules, 1957, a5 amended, on & conbinucus basis for fisting.
Upon completion of the Open Offer and the underhying Transactions, if the public sharsholding of the Target Company
fals below the mnimum evel of pubic shareholding as required o be maintained by the Target Company as per the
SCRR and the SEBI (LODR) Reguiations, the Acquirers and the PACS undertake to take necessary sieps 1o faciitate
the complance by the Target Compary with the relevant provisions prescribed under the Secunties Contract (Regulstion)
Rudas, 1957, as amended, as per the requiraments of Ragulation T(d) of the SEBI {SAST) Regulations, and/ar the
SEBI{LODR] Requlations, 2015, within the tme period stalad therein, 8., 1o brng down the non-public shareholding
be T8% within 12 months from the date of such fallin the public shareholding to below 25%, through permitted roulas
andior any other such roules as may be approved by SEBI from time to time, Further any failure to comply with MPS
raquiremant may kead 1o nan-compliance of SCRR and SEBI LODR Requiations, 2015.

Az on date of thes DPS, the Manager o the Offer, Fedex Secunties Prvale Liméed and is associates do nothokd any
Equity Shares in the Target Company,. The Manager to the Offer further declres and underiakes not bo deal onits own
account in the Equety Shares of the Tanget Company

BACKGROUND TO THE OFFER

On June 08, 2026, the Acquirers and SPA PACs have enfered info an SPA with the Selers 1o acquire 11,52 450
(Eleven Lakhe Fifty-bao Thousand Four Hundred and Fifty} Equity Shares ("SPA Shares™ or"Sde Shares”) representing
12.7T% of the Expanded Voling of the Targef Company at price of 2 35.000- (Indian Rupees Thirty-Five only) per
Equity Share of the Tanget Company aggregating to ¥ 4,03,35,750.00- (Rupees Four Grores Three Lakhs Thiry-Fre
Thousand Seven Hundred and Fifty Only} ("Sale Consideration®), subject to and in accordance with the terms and
condition contained in the SPA

The board of directors of the Target Company passed a resolution on Monday, June 06, 2026 authorizing the issuance
and aliotmant of tha folowing sacunties of the Target Company 1o the Acquirers and PACs, by way of a preferential
iss0a on a pvata placerment basis, in the following manner ("Praferendial issue®);

i. 22,680,444 (Twenty-Two Lakhs Eighty Thousand Four Hundred and Forty-Four) Equély Shares ("Acguirers Equity
Shares™)-al a price of £ 36.50i- (Indian Rupeas Thirty-Six and Five Zero Paise only') per Equity Share fo the
Acquirers and PAC 1 109 by way of a preferential ssue, for an aggregate consideration of ¥ 8,32.36,206.00/-
(Indizn Rups=es Eight Crores Thirky-Two Lakhs Thirty-Six Thousand Two Hundred and Six anly). The Preferential
kssue s under section 62 of the Companies Act, 2013 and in terms of SEBI (ICOR) Regulstions 2018 and subject to
statutory’ reguiatory approvaks,

Il 17.16,574 {Seventeen Lakhs Sixteen Thousand Five Hundred Seventy-Four) warrants comvertible into equity shares
("“Acquirers Yarraniz") at a price of T 36,505 [Indian Rupees Thirly-3i and Five Zero Paise coly) per wamani to the
Acouirers and PAC 1 to PAC B by way of a preferantial issue, for an aggregate consideration of T 6,26.54 951.00/
- (indian Rupeas S Croras Twenty-3ix Lakhs-Fifty-Four Thousand Nine Hundred Fifty-Ona only). The Preferantial
kg iz under-section 62 of the Companies Act, 2013 and in terme of SEBHICOR) Regulations 2018 and subject o
statutong reguiatory approvaks,

The Acquirers Equity Shares and Acquirers Warrants shal be alotled withinlhe tmelnes prescribed under regulaton

170 of the Securities and Exchange Board of India (Issus of Capital and Disclosure Requiremenis)

Regulations, 2018, subject to, inter aka, the appraval of the shareholders of the Target Company and ofher statutory

approvals. if any.

Consequent upon acguiring the Sale Shares pursiant to the 5PA and the issue of Equiy Shares and Warrants

pursuant to the Preferential lzsue [coflectvely "Underlying Transaction”), the Acquirers and PACz will be halding

substantial stake and will be incontrol owver the Tange! Company and be classified as a promoler of the Target Company

In accondance with SEB (LODR) Regulations. Accordingly, this offier iz a mandatory offer baing made by the Acquirers

and the PACs in terms of Regulation 3(1) and Regulation 4 of the SEBI {SAST) Regulations

Pursuant to the Underlying Transaction, the Acquirers and PACS willjointly hold $0.98% (assuming ful acceptance of

the Open Offer) of the Expanded Viating Capitalof the Target Company The Acquirers and PACs shal be clssified as

promaders and promoler group of the Target Company and, the Exsting Promaders will ceass o be the promoders of
the Targat Cornpany and shal be declaszifiad from the promatar and promoter growp category in accordance with the
provisions of Regulation 314 of the SEBI (LODR) Regulations.

Thee Orffier Price willbe payabke in cash by the Acguirers, in accordance with the provisions of Regulation 9(1)(a} of the

SEBI [3AST) Regulations and subject io ferms and conddion set cut in this DPS and the Letter of Offer that it will be

dispatched 1o the Public Shareholders in accordance with the provision of SEBI (SAST) Regulation,

The consent of the members of the Targe! Company for the Proposed Preferential Issue & baing soughi al the Extra-

Ordinary Ganaral Meeting ("EGM”), including through the facilty of remate e-voting, The remode e-voting period shal

commenta on Manday, June 29, 2026, at 9:00 a.m, (I5T) and conclude on Wednesday July 1, 2026, at 5:00 p.m.

(15T), The voles casl through remole e-voling and (hosa cast at the EGM shal be aggregated for the purpose of

detarmining the cutcoma of the resalution. Accordingly, subject to recaipt of the raquisite majonty based on the

combined voting results. the resciution shall be deamed to have been duly passed on the date of the EGM, i.8.,

Thursday, July 2, 2026.

The ssuance and allotment of Equity Shares pursuant fo the Proposed Preferential lssue shal be underiaken m

accordance with Section 62 read with Section 42 of the Companies Act. 2013 and the rules made thereunder, and

Chapter vV of the SEBICOR Regulations, 2018, subject to receipt of the requisite approval of the shareholders of the

Target Company and such other stalutory and reguiatory approvals (23 relevant),

The salient features of the SPA are set out balow:

The SPA sais forth the terms and conditions agreed between the Selers, the Acquirers and SPA PACs and ther
respective rights and obligations,

Pursuant to the acquisition of the Sale Shares under the SPA and subject to compliance with the SEB| [SAST)
Regulations, the Acguirers and PACs shall acquire control over the Tamget Company. Upon completion of the Open
Offer, tha Existing Promoters shall relinguish the control and management of the Targat Company in favour of the
Acqjuirers and SPA PACs and accordingly, be declassified from thi promoter and promoder group category in scoordance
with the provisions of Requiation 314 af the SEBI (LODR) Regulations, 2015.

The Seders have raprasentad and warrantad thal they are the lagal and baneficial owners of the Sala Shares and that
the Sale Shares are freely transferable and free from al encumbrances, restrictions of any kind whatsoever,

The SPA expresshy provides thal no ownership, voting righis, beneficial interest or conlrol the Sale Shares of the
Target Company shallvestin the Acquirers and 3PAPACs, prior to.complefion of the Open Ofer, excepl as permitted
under Regquiation 22 of the SEBI {SAST) Reguiations

Indemnity; Each of the Seliers shall |intly and severally mdemnify, defend and hoid harmiess the Purchaser, from
and against any and all claémg, losses, damages, taxes, costs and expengas, including legal fees and expensas,
which are aclualy suffered or incurmed by the Purchaser ("Lossas®), as a resull of, or in connschion with any
misraprasentation, inaccuracy or breach of any reprasantation or wasranty of the Sallers or braach by the Saeliars of
the covenants or undertaking made by the Selers under Clouse 5 of the SPA

Termination; The SPA shal become effactive an June 08, 2026 and would remain valid unless (i} if the Acquirars have
breached or fafed to perform any of their covenants or agreements set forth in the SPA and such breach is incapable
of being cured or, if capable of being cured. shal not have been cured within 30 (Thirty) days folowing receipt by the
Acquirars of a wiitten notica of such breach fram any Selers; and (i) if the Acguirers failed 1o pay the Purchase
Consideration { or any part thereol] in accordance with this Agreemeant; and / or (&) incase of non-payment of the
Open Offer Consideration as requirad under the provisions of the SEBI Takeover Reguiations by the Acguirers, (iv)
the Selers have breached or faded io perfarm. any of fs covenants or agreements set forth in the SPA and such
breach s incapable of baing cured or, if capable of beng cured, shal not have been cured within 30 {Thirty) dayvs
following receipt by the Saeliers of a written notice of such breach from the Acguirers.

Mo-ohiection certificate from the tax department: The Seliers shall obiain and deliver to the Parchazer the permission
of the Assessing Officer under Section 281 of the Income-tax Act, 1961, In connection with the transfer of the Sale
Shares in favour of the Purchasess.

Undil the Clasing of the lransaction as contémplated under the SPA or termnation of tha SPA, the Selers and the
Target Company ane subject to customsarny stand stil covanants. The SPA also contains cusiomary terms and conditions
such as confidentially, representations and warranbies, indemndies, o,

Prime ahigchive of the Acquirers and PACs far undar fzkng fhe Undariving Transaclion

The prima sbjeciive of the Acquiress and PACS for under taking the Underdying Transactaon s 16 have subslantial holding of Equily Sharas and voling rghts, accompanied by conbral of 1he Targal Company.

SHAREHOLDING AND ACQUISITION DETAILS

The current and proposed sharehobding of the Acquirers and PACS in the Target Company and the detais of their acquisifion are as follows:

Details Acquirer 1 | Acquirer2 | PAC PACZ | PAC3 PAC4 | PACS PAC 6 PACT PAC 8 PAC B PAC 10
Sharahalding as on the PA data i, June 08, 2026 [4) il il il il Hil X2 500 il il 7 500 il 200, 000 4, 74,500
50 %" 0.21%" 2.35%" 12.69%"

Equitg,r Shares proposed fo be acquired through 4 67 2348 1,077 93 448 1,68, 206 18,890 Q2087 Ml 1.24.5857 117,087 il L il

Share Purchase Agreement transaction (B} 5.18%" 0.79%" 1.04%" 1.66%" 0.21%" 1.028%" 1. 8% 1.30%:"

Equity Shares proposed to be acguired through 11,39.805 1,73 405 277 881 4,10,365 45,596 3,08 547 1,340,568 303874 1,058,260 6,07 450 3,42 466 Ml

Preferential Issue {Acquirers Equity shares and 12.63%" 1.52%" 2531%" 4. 55%" ¢51%" 343%" 1.45%" 3.37%" 3.38%" B.rd%" 3. B0%"

Acquirers Warrants) (C)

Total (D) = (AH{BI+(C} 16,07, 143 2,44 482 1211429 578,571 64,286 4,01 B 130,569 4,205T1 4,79 B5T 6,07.250 5,42 466 4,74, 800
17.81%" ZT%" 35Th" B.41% 0.72% 5.35% 1.45%" 4, TE%" 4.89%" BT 8.15% 12.69%"

Shares acquired between the PA date and this il M Mil il Nil il Pl M il Hil [T Mil

DPS date {E)

Equity Shares proposed to be acquired through 11,731,125 11,73.125 Mil il Mil il il Bl Mil il T il

Open Offer fransaction assuming full acceptance (F) 13 00%" 13.00%"

Post Offer shareholding (assuming full acceptance 27.00, 7658 | 14.17.607H 321,42 578,571 64,286 4,34 144 1,340,568 4,28, 571 4,20 857 6,07.850 5,42 466 4,74 500

under the Open Offer) (On Diluted basis, as on 30.81% 15.71% 1.56% BAT% 0.71% 481% 1.45% 4.75% 4.76% B.74% B.01% 5.26%

10th working day after closing of tendering perfoed)

Total {G} = (DIHERF] (1)

"Compuled as a perceniadge of Expanded Valing Capdal of the Targel Company

**The predransachion shanshalting of the BAC 4 and PAC 7 includes shanes scquied fom putdc sharholders pursuand §o the Shane Puarchase Agroomaen? [5PA daled Apdl 13, 2006 axecuted prior fo the Undarieing Transaclion,
* The number of Equily Shares fo be fnally sequired by sach of the Acquirars undar fhe Open Offer will be deoded by the Acquiars based on fhe respanse reeefved from fe Pubilc Sharshalders under the Open Offerin accardance with the SEB [SAST) Regulstions,
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OFFER PRICE
The Equity Shares of the Targe! Company are fisted & traded on BSE only (Security I0: PARMAX: Security Code:
540358 and is under XT / T+1 Group.

The trading turnover in the Equity Shares of the Target Company based on trading volume during the teele calendar
months prior fo the month of PA (i.e. June 01, 2025, to May 31, 2026) is as given below:

Name of the | Total number of equity shares fraded | Total Number of Listed | Trading Turnover |
‘SlockExchange|  during the Relevant Period Equity Shares | (as % to Total Listed
~ ' ' Equity Shares)
B3E 431323 3741300 11.53%

Source: www bseinala. com

Based on above information, the Equity Shares of the Targel Company ara frequently traded on the Stock Exchange
within thi meaning of Reguiation 2(1)(j) of tha SEBI (SA5T) Regulations on BSE Limitad.

The. Ofer Price of T 42.80V- (Indian Rupees Forly-iwo and Eight Zero Paise only) per Equity Share of the Target
company is justified in terms of Regulations 8(1) and 8{2} of the SEBI (SAST) Reguiations, being higher than the
highest of the folowing

[ 51, No, Particulars Amount
A. | the highest negotiated price per share of the target company for any For SP& - € 35,00
acquisition under the agreament and Proposed Prefarential lssue aliracting the For Prefarentsa
obfgation iomake a pubkc announcement of am open offer, Issue - ¥ 36.50
B. | Thewvolume-weighled average price paid or payable for acquisitions by the
Acqguirers and the PACs, during the fiftv-two weeks immediately preceding the £31.00
date of the Publc Announcement™
C. | The highesi pnce paid or payabie for any acquisition by the Acquirars and the
PACs with them, during the twenty-six weeks immediately preceding the date € 31.00
of the Public Announcarment**
0. | The vokme-weightad average market price of Equity Shares for-a period
of sty (60 trading days immediately precading the date of the Public 4279
Announcement as iraded on BSE, baing Stock Exchange whana the
Equity Shares of the Targe! are isted”
E. | Since the Equily Shares aré nol frequently traded, the price determinad by NotApplicable
the Acquirers and the Manager 1o the Open Offer laking mio account valuation
parameters including book vales, comparable trading mullipkes and such olher Asthey are
paramaters as ara customary for valiation of shares of such companies.” Fraquenily tradad.
F. | The per Equity Shara value computed under Regulation 8(5) of SEBH{SAST) MotApplicable
Reguiations, i applicable Az this is-not an
Indiract acquisiion

10:

Vi

‘Wz A H Dedhia & Associates, Chartered Accountant & 1BE! Registered Valuer, Registration mumbsr IBBIRVOTS
2021/13796 snd throwgh his valuslion repor dated June 08, 2026, has certifed thai Hhe fair value of the Equiy Share
of Targef Company is 22 795 (Rupees Forty-two Poinf Seven Nine Peise Only) per Equily Share

** Dy the fifty o weeks immadiately preceding the date of the P4, PAC 4 and PAC 7 acquired Eguity Shares of
fhe Targel Compadny from the public sharehoiders pursuant to the Share Purchase Agreament dated Apal 13, 2026,

I wew of the above parameders considerad and presented in the fable in Paragraph 4 aboye, the Offer Price i higher
than the haghest of the amounts spacfied above, Therefore, in terms of Reguiation 8(2) of the SEBI {SAST) Requiabons,
the OHfer Price 2., ¥ 42 B0/~ (Indian Rupees Ferly-two and Eight Zero Paise only) per Equity Share is justified,

Sincathe date of the PA and as on tha date of this DP'S, thare hava bean no corporate actiens by the Target Comparny
warranting adiustment of anyof the relevant price paramaters undar Raguiation 8(9) of the SEBI (SAST) Regulations.
The Offer Price may be revised in the event of any corporate actions like bonus, rights, split, elc, where the recond
date for effecting such corporate actions falls within 3 (three) Working Days prior to the commencament of Tandaning
Period of the Offer and Publc Shareholders shall e notified in case of any revizion in Offer Price and/or Offer Size.

As on date of this DPS, there is no revision in the Offer Price or Offer Sza. In case of any revision i the Offer Price
or Offer Size, the Acquirers and the PACs wil comply with ai the provisions of the Regulation 18(5) of the SEBI
{5A5T) Regulations which are required fo be fullilled for the sad resision in the Offer Price ar Offer Size.

An upward revisian intha Offer Prica or 1o the size of this Offar, i amy, an account of compating offers o otharwisa, wil
ba done at any time prior 10 the commencament of the st 1 (one) Working Day befare the commancemant of the
Tendering Period of this Offer in accordance with Regulation 184} of the SEBI (SAST) Regulatons, In the avent of
such resision, he Acquirers and the PACs shall i) make cormesponding incraases tothe escrow amounts, as more
particiary set out inFart V' of this DPS, (i} make a publc announcament in the same newspapers in which this DPS
has been publizhed; and [iily simulaneously with the issue of such announcement, inform SEBL, BSE and the Target
Company of such revision.

In the event of acquisition of the Equily Shares by the Acquirers and the PACs duning the Offer Penod, whether by
subscripton or purchase, 31 a price higher than the Offer Price, then the Offer Price wil be revised upwards to be
equal to or more than the highast price paid for such acquisition in terms of Reguiation B{8) of the SEBI (SAST)
Requlstions, As per the provise to Regutation B(E) of the SEBI [SAST) Requiations, the Acquirars and PACs shal not
acquirg any Eguity Shares after the 3rd (third) Weeking Day prior to tha commancement of the Tandenng Panod and
unfil the expiry of the Tendearing Period,

Iif the Acquirers along with PACs acqure the Equity Shares of the Target Company during the penicd of 26 (Twenty-
S} weeks after the Tendering Pesiod at a price higher than the Offer Price, then the Acquirers) shall pay the diffarence
batween the highest acquisition price and the Offer Price to al the Public Sharsholders whoss Equity Shares have
been accepted in the Offer within 60 (sixty) days from the date of such acquisition, However, no such difference shal
be paid in the event that such Acquisition is made under another open offer under SEBI (SAST) Regulahons, or
pursuant to SEBI | Delisting of Equity Shares) Regulstions, 2021, as amended, or open market purchases made in the
ordinary course of the Steck Exchange. not baing neqobaled acquisiion of shares of the Targe! Company in &y form.
In-terms of the provisions of Regulabion 18(114]) of SEBI (3A5T) Regulatons, if the Acquirers would not be abie o
maka payment to sharaholdars as per the schadwe on account of reasons other than delay in racespt of any statutory
approval, [he Acquirers shal pay intarast for the pesod of delay to al such shareholders whose sharas have been
accepted Inthe openaffer, al the rate of 10.00% per annurm. however, if the situabon warants, waiver may ba granted
by SEEBI for payment of inlerast.

FINANCIAL ARRANGEMENTS

Assuming ful accaptance of Offer, the 1otal funds required for implementation of the Opan Offer for the acguisition of
upio to Z3.46,250 (Twenty Three Lakhs Forty-Six Thousand Two Hundred and Fifty) Equity Shares at the Offar Price
of T 42:800- {Indian Rupesas Farly-two and Eght Zero Paise only) per Equity Share is T 10,04, 19,500.00/- {Indian
Rupess Ten Crores Four Lakhs Nineteen Thousand Five Hundred only) ("Macmurn Open Offer Consideration”].

e Acquirers has receised & commiment etter dated June 08, 2026 from PAC 1, PAC 2, PAC 3, PAC 4, PACG S PAC
6 and PAC 7, pursuant to which PAC 1 to PAC T have undsraken to provide the Acqurers with the necessary
finances, as required to mesd the payment obligations under the Open Offer. PAC 1 to PAC T have confirmed that they
have adequate financis! resourcas for the purpose of proweding such commitments. The Acguirers have by way of
letter dated June 08, 2026 confirmed that, they have adeguate financial resources fo meet their obiigabons underthe
Open Offer 2nd have made fem financal arrangaments lor financing the acquistion of the Offer Shares, in lerms of
Requlation 25(1) of the SEBI (SAST) Regu@ations

Wiz Jayesh Shah & Associatas, Chanaerad Accountants, (FRN: 104185W) having its office, at 204, Parmar Co-ap.
Heg. Sec. Lid., B-wing, Paranjape ‘B’ Schema, Road No. 1, Vile Parle (East), Mumbai - 400 057, Dated- Jure B, 2026
UDHN: 2603654 2D PROX 1024 has cerfified that the and PAC 1 to PAC 7 has sufficient financial rescurces and has made
firm amangements throogh verfiable means tofulfil their obligations under this Ofer

Mis. Thobhan Gorasiva & Associates, Chartered Accountants, (FRN: 126694W) having ds office, at 305, Alap-A,
near Limda Chowk, Subhash Road, Rajkat - 360001, Dated- June 8, 2026 UDIN-261 20734NSAZKASSH has certfied
that the Acquirar 2 along with Acquirer 1 has sufficient financial resources and has made firm arrangemants through
werifiable means Lo fulfil their obligations under this Offar.

In accordance with Regulation 17{1) of the SEBI [SAST) Begulations, the Acquirers have opaned an escrow cash
account "DHIREN CHANDULAL SHAH SUNIL SHAH PPL OPEN OFFER ESCROW ACCOUNT" bearing Account
Mo: (00405166558 “Escrow Cash Account™) with ICECI Bank Limitad {“Escrow Agent™), a banking company duly
incorporaied under the Companies Act, 1966 and regisiened a5 a banking company within the meaning ofthe Banking
Regulation Act, 1940 and having its registered office at BCIC] Bank Limifed, Capital Market Division, 163. Bih Floor, H,
T. Parekh Marg, Backbay Reclamation, Churchgate, Mumbai-400020. Maharashira, India and acting through its branch
situated at Mumbai The Acquirers have made 3 deposi of € 5,20.00,000/- (Rupees Five Crores Twenly Lakhs only)
in cash, being than 25% (twenty- five percent) of the Maximum Consideration payable to the Publc Shareholders
under this Offer. The amount depossted in the Escrow Cash Account is in compliance with the requirement of depasit
of escrow amount a5 per Regulations 17 of SEBI (SAST) Reguation. The cash deposi has bean confirmed by the
Escrow Agent vide il kelter dated June 12, 2026, Furiher, a fixed deposi shall be creaied against ihe aforesaid
Escrow Amount and ben shal be marked {subject to appheable bw) in favour of the Manager to the Offer on the said
fixed depost

The Manager is duly authorized 1o operate the Escrow account 1o the exclusion of al othars and has baan duly
empowened Lo realize the valle of the Escrow account in terms of SEBI {SAST) Raquéations.

The sources of funds for the Acquirers are miemal accruals

Bagzad on the aforesaid firancal arrangamants mada by the Acquiness, the confirmations received from the Indepandant
Chartered Accountants of the Acqurars and tha PACs, the Manager 1o the Offer 15 satished that: (i) adequate resourcas
are avallabie 1o meat the fnancal requirements of the Open Offer and that the Acquirers along with the PACs hawe the
abylity 1o implement the Opan Offer in accordance with the SEBI [SAST) Reguiations; and (1) firm arrangements far
tha requisite fends and pavment through verifiable means have been put in placa to fuffil the: obligations under the
Orpen Offar.

In case of any upward revisicn in the Offer Price or the size of the Cipen Ofier, the comesponding mcrease to tive
escrow amounts 23 mentioned abova shall be made by the Acqueers m ferms of Regulation 17{2) of the SEBI{SAST)
Regulatons, prior bo effecting such revsion,

STATUTORY AND OTHER APPROVALS

Az on the date of this DPS, there are no siatulery approvals required to scquire: the Offer-shares that are vaidly
landared pursuant to this Offer andior o complete the Underhying Transaclion. compieta the Cpen Ofer, However, If
any stalufory or other spprovals are required o become applicable prior 1o complation of the Offer, the Offer would be
subject to the receipt of such statulory or other approvals and the Acguirers shal make the necessary applications for
such approvals, In relation to the requiatony approvals, the appication to the Slock Exchange for in-principle approval
have been fled. Apar from the statutonyraguiatony approvals, if any, the Underhing Transaction are subject 1o the
conditions precedent to the SPA a5 menboned &t Pard Il (Background to the Offer),

2

Monresident Indians ("NRIs"), ersbwhile overseas corporate bodies (POCBs") and other non-resident holders of the
Equity Shares, if any, mus? obtain all requisite approvais/exemplions required {incliding without bmitaton, the approval
from the Reserve Bank of India (“RBIT), if any, 1o tender the Equity Shares held by them in this Opan Offer and submi
such approvals’ exemptions along with the documents required o accept this Cpan Offer. Further, if the Publc
Sharehokiers who are nol persons resident in India (inclding NRIs, OCBs, foreign institubonal investors ("Flis™) and
foreign portfoio investors {"FPls) had required any approvaks (incuding from the RE| or any other reguiatory authaority/
body) at the fime of the original mvestment in respact of the Equity Shares hald by tham currendly, they will be required
to submit copies of such previous approvals that they would have obtained for acquiringoiding the Equity Shares,
akeng with the cther documents required to be tendered fo-accept this Open Dffer. if he aforementioned documsenis are
niot submitled, the Acguirers reserve the right to reject such Equily Shares fendersd m this Open Offer

Pubic Shareholders classified as erstwhile OCBs, f any, may tender the Equity Shares held by them in the Open Offer
pursuant to receipt of approval from the BBl under the Forelgn Exchange Management Act, 1995 and the regulaiions
made thereunder, Such QCEBs shal approach the RB| independently 1o seek approval 1o fender the Equity Shares hald
by them in the Open Uffer.

Im accordance with Reguiation 23 (1) of the SEBI(5AST) Regulations, this Dffer. shal not be withdrawn except under
the folowing circurnstances:

W slatutory or other third party approvals required for this Difer of for acquisilion of Sale Shares as stipulated wder the
SPA are refused, provided that they are not met for reasons oufside the reasonable contral of the Acqurers and the
PACs and provided thal these requirements have been-disclosed B the DPS and the ketter of offer, Howawer, if iz
assential lo note thal the Acquirers and PAC are not permilied to withdraw this Offer bagad on the PAIfthe proposed
acquizition through the Preferendial [ssue does not succeed obher than on-account of non-receipd of the Requirad
Statutory Approvals, Public Sharshokiers are requested to note thal, except for baing in receipt of the: In-Principle
Approval from the Stock Exchanges, and the approvalof the shareholders of the Tamet Company for the mcrease in the
authorized share capital of the Target Company, as on the date of this OFS, there are no statutory or other approvals
requirad 1o implkement the Offer;

Any condition precedent stipultated n the S8A as sel out in paragraph [[ of Part lll (Backgreund to the Offer) i not med
for reasons outside the reasonable controd of the Acquirers and the PACs, and the 3PA iz rescinded, subject fo such
corditions having been spacificaly disciosed in this DPS and the lettar of offar.

H SEBI determines that creurnstances merit the withdrawal of the Offer, in which case SEBI shall issue a reasoned
order permiting the withdrawal, whach wil be published on SEBIs official websits,

In the event of the withdrawal of this Offer, the Acquirers and the PAC shall, through the Manager 1o the Open Offer,
within Z {bwo) Waorking Days of such withdrawal, make an announcement in the newspapers-in which the OPS for this
Ciffer was published, providing the grounds and reasons for the withdrawal, Simultaneously with the announcemeant, the
Acquirers and PACs shal inform in writing the: SEBI, Stock Exchange, and the Target Company at its registerad office.
Subject to the receipt of the statutory and other approvals, if any, the Acquirers shal complete payment of consideration
within 10 Workeng Days from the closure of the Tendering Peniod to those Publie Shareholders whose documents are
found vaiid and in order and are approved for acquisiion by the Acquirers,

Where any statutory or other approval extends to some but not all of the Public Shareholders, the Acquirers shal hava
the option 1o make payment to- such Public Shareholders in respect of whom no statutory or other approvals ane
requarad inorder ko complete this Open Offer,

In accordance with the prowisions of Regulation 18{11 A) of the SEBI (SAST) Regulations, if there i any delay in
making payment to the Public Sharahokders wha have acoepled this Offer, the Acquirers will be fable to pay interest at
the rateof 10,00% (Ten peroent ) par annum for the pariod of delay, This abigation to pay mlerest &5 withoud pregedics to
any action that the SEBI may take under Beguiation 32 of the SEBI (SAST) Regulations or onder the SEBI Act.
However, It is amportanl to note that if the defay in payment is not attributable o any act of omission or commission by
the Acquirers, or i it anses due to reasons or circumstances beyond the conirol of the Acquirers, SEBI may grant 2
waiver fror the cbligation fo payinterest, Public Sharehokers should be-aware that whie such waivers-ans possible,
there is no certaimty that they wil be granted, and as such, thers is a potental risk of defayed payment along with the
associaied inferest, In terms of Beguiation 1719) of SEBIESAST) Begulgions, inthe event of non-fulilment of obégations
under these requiabions by the Acquirers, the SEBI may direcl the manager 1o the open offer 1o lorfell the escrow
account or any amounts ¥ing in the spacial escrow account, &dherin ful or in part,

The Manager o the Offer ie., Fedex Securities Private Limited does not hold any Equity Shares in the Target
Company as on the date of appaintment as Manager fo the Offer. They deciare and undertake that they shall nof deal
in the Equity Shares of the Target Company durng Offer Period,

VIl. TENTATIVE SCHEDULE OF ACTIVITIES

Activity Day and Date*

Issue of Pubkie Announcearment Monday, June 08, 2026

Pubkcation of this Defailed Public Statement in newspapars Monday, June 15, 2026

Last Date of filing of Craft Latter of Offer with SEBI Monday. June 22, 2026

Lasi date for Public Announcement for competing offer {s) Tuesday, July 07, 2026

Las! date for receipt of comments from SEBI on the drafl latler of offer
{ir the event SEBI has not sought clanfications or additonat information from
i ] I'-'Ianagertc- the Open Uifer)

Tuesday, July 14, 2026

Idenkifed Liate" Thursday, July 16, 2026

Lagt date for dispatch of the Latter of Offer to-the Publc Sharehokders
whose names appear on the register of members on the [dentified Date

Tharsday, July 23, 2026

Lasi date of publication by which a commities of independent diractors of the
Targat Company is requared to give its recommendation to the Public
Sharahokders of the Targat Company for thas Cifer

Monday. July 27, 2024

Last date for upward revision of the Dffer Price and/or the offar Siza Tuesday, July 28, 2026

Date of publication of opaning of Open Offer publz announcemeant in the
newspaper in which DF3 has been pubished

Wednesday, July 29 2026

Cate of Commencement of Tendering Period ("Offer Opening Date”) Thursday, July 30, 2026

Diate of Closure of Tendenng Penod (*Offer Closing Date™) Wednesday, August 12, 2026

Last dale of communicating of rajecton ! acceptance and payment of
considaration for acceplad tenders | retumn of unaccepded shares

Thursday, August 27, 2026

Last date for pubdcation of post Dpen Offer pubkc announcemant Thursday, September 03, 2026

Last Date of Filng the Final report 1o SEBI Thursday, September 03, 2026

"The above tmelings are indicalive, prepared on.the basis of imelines provided under the SEBI (3ASTIReguislions
are subyect lo recelp! of sfalutory reguialory approvals and may have fo be revised accordingly. Shareholders arg
requested fo refer fo the lelter of offer for the rewised timeling, if any

Hdentied Date 1z only for the purpose of delermming the names of the shareholders ason such date fo whom the Letter
of Offer shall be seni b accordance with the SEBI (5A43T) Requiations. I is clanifed thaf al the Public Shareholders
feven if they acguire Eguify Shares and become sharsholders of the Targel Company affer the fdentified Dalel are
efigible o parficinatein this Cffer sny- time dunng the Tendering Perdod

Vill. PROCEDURE FOR TENDERING THE SHARES INCLUDING [N CASE OF NON-RECEIPT OF LETTER OF

OFFER (LOF)

Allthe Publc Shareholders of Target Company, holding Equily Shares whether in dematenalised form or physical form,
regisierad or unregitered, are ebgible to participate in thes Open Offer at any time during the period from Offer Opening
Cate and Offer Closing Date for this Opan Offer (i.e,, the Tendering Period)

Parsons who have acquired Equity Shares bul whose names do not appear in the register of members of the Targat
Company on the ldentified Date 2., the date faling on the 10th Warking Dy prior to the commencement of Tendering
Penod; or unregistered owners or those who have acqured Equity Shares after the identified Date, orthose who have
not recaived the Latter of Offer, may also paricipate in this Open Offer, Accidental amession to send the Lelter of Offer
bo &y parson 1o wham the Offer s made or the non-receipl or defayed receipd of the Letter of Offer by any such person
will not invaldate the Offer in any way,

The LOF shalibe zent through elecironicmeans to those Public Shareholdanis) who have registered their email ids with
the deposdores | the Company and albo wil be dspatched through physical mode by courer to those Pubbc
Shareholden's) who have not registered their email ids-and o those Public Sharehoider{s) who hold Equity Shares in
physical form. Further, on recepd of request from any Public Shareholder fo receive a copy of LOF in physical format,
the seme shall be provided

The Public Sharehoiders who tender their Equity Shares in this Cfier shall ensure that the Equsty Shares are fully paid
up and aee Iree from alllen, charges and encumbrances. The Acquirers shall acquire the Equity Shares thal are valdly
tendered and accepted in this Offer. Tagether with al rights attached thereto, incuding the rights to dividends, bonuses
ani rights offers deciared thareaf in accordance with the applicable law and the terms set out in the PA, this DPS and
the Latter of Offes

The Public Shareholdars may also download the Letter of Offer from the SEBI's webaite fwww,sebi.goying or obtan &
copy of the same from the Registrar to the Offer {(detailed at Part [X {Other Information) of this DPS) on providing
suilable docurmentany evdence of holding of the Equity Shares and thair folio number, 0P identity-cliznl idantity, current
address and confact defails

In the event that the number of Equity Shares validly iendered by the Public Shareholders under this Offer is more than
the number of Equity Shares-agreed to be acquéred in this Offer, the Acguirers shal accept those Equity Shares valdly
tendered by sich Public Sharehokders on & proportionate basis in consullation with the Manager 1o the Offer,

This Open Cifer wil be implemented by the Acquirers through stock exchange mechanism made avaiiable by BSE in
the form of a separate window [CAcquisition Window”), as provided under the SEBI (SAST) Raguiations and
Chagpter 4 of the SEBI Master Circular dated SEBIHO/CFOVPol-1 /PICIRS202331 dated February 16, 2023 "SEBI

Master Circular”),

12.

21

23,

—

The Acquirars have appainted Choles Equity Broking Private Limited ("Buying Broker”) for the Offer throug b wham
the purchase-and satllament of the Equity Shares tenderad in the Offer shall be madae. The contact detads of the
Buying Broker &re as menboned below;

Name ofthe Contact Person | Jeelender Joshi

Address Chaice Hotse, Sunil Patodia Tower, J B Nagar, Andhen-East, Mumbai-100098
CIN UBSHEOMHE2010PTC1E8T 14

Tal No 0226707 aB32

Fax number 022 6707 9o

Emailid [estender joshe@chaivendia.com

Investor Grievance Emall id IgiBcholceindia.com

Wabslta -.-.w.l@nlwalndia.-:nm

SEBI Registration No. INZOO0T B0 3

BSE Limited shal be the Designatad Stock Exchange for the purposa of tendering Offer Shares in the Opan Offar,

Pubk: Shareholdars who desine to lander their Equly Shares under the Open Offer would hawve o intimate thair
respective stock brokers ("Selling Broker”) within the normal trading houwrs of the secondary marked. during the
Tendaring Period, Saling broker can enter ordars for demateriaized as wall as physical Equity Sharas.

. M per the provisions of Regulation 4001] of the SEBI (Listing Obligations and Disclosure Raquirements) Reguations,

2015, az amendad and SEBI's press release daled Decembar 3, 2018, bearing reference no. PR 4%/2018, raquests
far transfer of securities shafl nod be processed unkess the secunties ans held in dematesaised Torm with a depository
with effect from Aprl 01, 2019, However, in accordance with the circular issued by SEBI beanng reference numbser
SEBIHOICFDICMDVCIR/PR020M 44 dated July 31, 2020, sharshokfers holding secunties in physical form are dlowed
to tender shares in an open offer. Such tendering shal be as per the provisions of the SEBI [SAST) Regulations.
Accardingly, Public Shareholders holding Equity Shares in physical form as wel are eligible to lender their Equity
Shares in this Open Offer as per the provisions of the SEBI (SAST) Reqguiations

Sharehoders whowish o bid /offer their phvsica! shares inihe Offer are requested to send their original documenls a5
mendioned in the Letter of Ofier tothe Registrar to the Offer. [t is advisable to first emailscanned copies of the onginal
documents mentioned in the Letier of Offer to the Registrar to the Offer and then send physical copées to the address
of the Registrar tothe Offer as provided inthe LOF

The Public Sharehoiders holding Equity Shares in physical form should note that such Equity Shares will not be
aocepted unless the complaie set of documents s submitted . Acceptance of the Equity Shares in physical fomm shal
be subject to venification ag per tha SEBI (SAST) Requiations and any further directions ssued in this regard. The
Radgistrar will verify such bids based on the documants submitted on a daily basis. Once the Registrar confirms the
bids, they will b reated as "confirmed bids

Al documents shal be enclosed with the Form-of Acceplance ["FOA"), otherwize the Equity Sharas tenderad will be
kable for rejection. The Equity Shares shall be Eabe for rejection on the folowing grounds amongst oéhers: (i} If there
Is any ather company's equity share cerlificatels) enclosed with the FOA instead of the Equity Share cerlificatels) of
the Target Company; (if) If the transmission of Equilty Shares is not completed, and the Equity Shares are not in the
nams of the Public Shareholders: (] Il the Public Sharehoklers tender Equaty Shares bul the Registrar 1o the Offer
does nol recenve the Equily Share cerdificatels): (iv) In case the signature on the FOA and Form SH-4 does nol match
a5 per the specimen signature recorded with Target Company’ registrar of the Target Company,

The detailed procedure for tendering the Offer Shares in this Open Offer will be available in the Letter of
Offer, which shall aiso be made available on the website of SEBI - www.sebi.govin. Equity Shares once
tendered in the Offer cannot be withdrawn by the Public Shareholders.

The LOF specifying the defailed lerms and conditions of this Der along with the form of acceptance-cum-
acknowedgement ("Form of Acceptance™) will be maded to ab the Public Shareholders whose name appearin the
reqister of members of the Target Company at the closs on the identified date

In the event the Sefing Broker of & shareholder = not registered with BSE then that shareholder can approach the
Buying Broker and tender the shares through the Buying Broker, after submitfing the details as may be reguired by the
Buying Broker in compiance with the SEBI regulations.

The Sehing Broker would be required to place an orden/bid on behall of Public Sharehoklers who wish to tender their
Equity shares in the Open Offer using the BSE Acquisthon Window. Before placing the bid, the Public Shareholders!
Seling broker would be required fo transfer the tendered Equity Shares folhe special account of cleanng Corporation
of India Limited ("Clearing Corporation™) by using the zefflement sumber and the procedures prascribed by the
Clearing Corporation

The Cumulative quantity lendered shal be displaved on the BSE website through the trading session at specific
Irtervals by the tendedng period.

In the event that the numiber of Equity Shares valdly tendered by the Public Shareholders under this Open Offer s
mare than Offer Shanes, the Acquirers shall accept those Equity Shares validly tendered by such Public Shareholders
on a propartionate basis in consukation with the Manager to the Open Offer. The marketable ot in the scrip of Target
Company & 1 [Ona).

Upan finakzation of the entitement. only accepled quantity of Equity Shares willbe debited from the demat account of
the concerned Public Sharehokier.

In case any Public Shareholder has submitied Equity Shares in phwsical form for demateriaization, such Public
aharehokders should ensure that the process of having the Equity Shares dematenizized is completed wallin time 50
that they can participate in the Open Offer before the Offer Closing Date. The Public Shareholders holding Equity
Sharas in phiysical mode will ba requirad 1o fil tha respectiva FOA. Datafiad procadura for tendaring Equity Sharas will
ba included in the FOA,

Equity Shares should nol be submitied! tendered to the Manager lo the Offer, the Acquirers, PACS or the
Targel Convpary
OTHER INFORMATION

The Acguirers, PACs and the Target Company have confirmed that they have nod been prohibited by SEBI from dealing
In sacurties under directions issuad pursuant ko Section 118 or under any ather regulations made undar SEB| Act.
The Acquirers and FACs acoept full responsaility for the information contained in the Public Announcemant and this
OPE (other than such information which has been oblained from the public sources or provided or refating to and
confirned by the Targat Company), and undertake that he is awase and comply with and fulil thes ablgations under
the SEBI [SAST) Requiations.

The Acquirers and PACs accepl full responsibilty for their obigation under the Open Offer and shall be responsible for
the fufilmant of oblgation under the SEBI (SAST) Regulalions in respact of this Open Offer

The information peraining to the Targel Company contasmed in the Pa or this DP3 or Letter of Offer or any other
advertisement/publicabions made in connection with the Open Offer has been compded from information published o
pubkcly available sources o provided by the Target Compamy. The Acguirars, PACS and the Manager do not acoept
any responsibiity with respect o any information provided in the PA or this DPS or the Letter of Offer partaining to the
Tanget Cormpanmy.

Pursuant to reguiation 12(1) of the SEBI(SAST) Regulations, the Acquirers have appointed Fedex Securities Private
Limied (SEBI Reg. Mo: INMOOOO0163), as the Manager to the Offer,

The Acqurers hawe apponied Purva Sheregssiry (India) Privale Limited, a5 Regisirar to fhe Offer haing office at B
shiv Shakti Industrial Esfate, J. K. Borichamarg, Lower Farel {East), Mumba 400011; Telno; 022 49614132 / 35220036;
E-mailid; suppod@purvashare.com; Webste: hitps;www.purashare com, Contact Persor: Deepal Gaonkar,

In this DPS, any discrepancy in any tabée between the total and sums of the amount ksted is due to rounding off and
Or Fegroupng,

Inthiz DPS, al referances 1o "INR" or “indian Rupees” ara raferances 10 Indian Bupaeals)

Thiz DPS wil also be available on SEBI's website: (www.sebigoving, BSE's websie (www bsgindia.com) and the
website issued by the Manager (o the Offer [www fedsec.in)

REGISTRAR TO THE OFFER MANAGER TO THE OFFER

Tel Ma,: 022 40514932 1 35220056

Wabslte: hitps:fwins purdashans. com

SEBI Registration No.: INROOODO1112

PURVA SHAREGISTRY (INDIA)
PRIVATE LIMITED

8, Shiv Shakti Industnial Estate, J, R. Borcha Marg,
Levevar Pared (East), Mumbai 400011

FEDEX SECURITIES PRIVATE LIMITED

BT, Jay Chambers, Dayaldas Road, Vike Pari East,
Mumbal - 400057, Maharashtra, India

Tal. Mo.: +91 B1040 35249

Email: mbi@fedsec.in

Website: waw fedsec.in

Contact Person: Antara Chogla [ Saipan Sanghw
SEBI Registration Number: IMOG0010163
Investors grievance ID; inveslorsfidedsec.in

Emaill id: supportifpurashane. com

Investor Grievance id; support@punvashare com
Contact Person: Deepall Gaonkar

O behalf of the Acguirers and the PACs

Sl Sdi- Sdi- Sdi- Sdi- Sdi-
Dhiren Chandulal | Sunil Chinubhai | Dhairya Hiren Pravin Sheetal Hiren | Nirmal Sunil
Shah Shah Dhiren Shah Doshi Doshi Shah
(" Acquirer 17) (" Acquirer 2") ["PAC 1) ("PAC 27) {"PAC 3"} ["PAC 47)
Sdl- ad- Sd- Sdi- Sd- ad-
Rupa Sunil Vijaykumar Natvarial Kamlesh Matvarial | Abhay Chinulbhai | Umang Alkesh) Meena Alkesh
Shah Shiyani Shiyani Shah Gosalia Gozalia
(“PAC 5°) {"PAC 6" ["PAC 7 ("PAC 87) ("PACS")  [("PAC 10%)
Place: Mumbai
Date: me 13, 074G
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